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[Passep By THE DOMINION LEGISLATURE |
(Received the assent of the Governor General-on the 23rd September 1948)

,Ail_ Act to “consolidates and amend the law regulating labour in fuctories.

HERBAS it is expedient to consglidate and amend the law regulating .
labour \in factories;

It is hereby: enacted as followe:—_-’. 4
CHAPTER I

\,

AN

\ PrRELIMINARY
1. Short title, extépt and commencement.—(7) This Act may be called the o
Fgctomes Act, 1948 AN Mptﬁmglh&ogm&w;)
C(Z) It extends toaH\hePrevmeesofIndla sha ; suek scodi

(3) Tt shall come into folce\pﬂ the 1st day of April, 1949

2. Interprefation.——In this A\gt unless there is anything repugnant in the
aubject or context,—

(@) ”adulb” neans a pelSOn who has completed his eighteenth yeal of
age; - t 5

\

(b) “‘adolescent’’ means a pekion who has completed his fifteenth year

.of age but has not completed hi exghteenth year;

. (@) ““child’”’ means a person who\k%as not completed his fifteenth year of
age,

-

(d) ;‘young person’’ means a pelsoq who is either a child or an a.doles-

cent; \

(e) ““day” means a period of twenty- :EOLlr hours beginn’mggat midnight;
(f) “week’’gmeans a period of seven lays beginning at midnight on

Baturday night or such other night as may be approved in writing for a
pafticular area by the Chief Inspector of Fagbories; -

. Eg) ‘power’’ means electrical energy, 01\ any other form of energy
Whlc is mechanically transmitted and is not gehelated by human or animal
:agency ; .\\ -

(h) “‘prime mover’’ means any engine, motor ‘01 other apphance which
genelates or ot.he)w1se provides power;

(2 ““transmission machinery’’ means any shaﬂ; wheel drum, pulley,
system of pulleys, coupling, cluteh, driting bell 01«obher appliance or
-device by which the motion of a prime mover is transrgntted fo or received
by any machinery or appliance: \

(7)) ‘‘machinery’’ includes prime movers, transmlssmn machmery and.
all other appliances whereby power is ge,nelated transﬁarmed transmit-
ted or applied; 5
3

(k) “‘manufacturing process’” means any process for—-
() making, altering, repairing, = ornamenting, nmqhm\ﬁ packing,
oiling, washing, cleaning, i}neukmg up, demohghmg, or otherwjse treating
cor adapting any article or substance " with a view to its L\lse sale,
. Jmnspolt, dehven, or.disposal, or '

{ QQL!*-S.'»/;/ R-0-1950.
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ii) pumping oil, water or sewage “ox :
”Q generating, transformmg or transmxttlng power; or

(#v)*printing by letterpress, hthogvaphy, photogravure or other
' gimilar; work or book- binding, which is carried on by way of trade or
for purposes of gain, or incidentally to another business so caried on; or

(v) consmuctmg, reconstluctmg, repairing, 1eﬁtt1ng§w ﬁmshlng or
breaking‘ up ships or vessels;

) n “worker” means a person employed directly or tnrough any agency,
whether for wages or not, in any manufacturing process, or in cleamng any
: part of the machinery or premises used for a manufacturing process, or in
2 any other kind of work incidental to, or connécted with, the manufacturing
- process, or the subject of the manufacturing process;

(m) “factory” means any premises including the precmcts thereof—

v _ (i) whereon ten or more workers are working, or were worklng on
- -any day of the preceding twelve months, and in any part of which a
& . ; manufacturing, process is being carried on with the aid of power, or*is
‘{ ordinarily so carried on, or . -

(i1) whereon twenty or more workers are working, or were “work-

_ing on any day of the preceding twelve months, and in any part of

. iwhlch a manutactuung process is belno carried on without the aid of
- power, or is ordmanly so carried on,—

but does not include a mine subject to the’ operatlon of the Indian Mines
Apt, 1923 (IV of 1923) ora raxlway running shed;

3 {n) “‘occupier”’ of a factory means the person who has. ultlmate control
E over the affairs of the factory, and where the said affairs are entrusted to a

managing agent, such agent:shall be = deemed to be the oceupier of the
- factory, : .

(o) “‘managing agent’ has the meaning . asmgned to it in the Indian
Companies Act, 1913 (VII of 1918);

(p) “‘prescribed’’ means plescrlbed by rules made bv th’JEj_\P«x:emcmfl

Government under this Act;

ing State to-

(r) where work of the same kind ‘is carried out by two or ‘moré sets of -
workers - wmkmg during different periods of the day, each of such sets is
called a ‘‘relay’’ and each of such perloés is called a ‘‘shift’”’.

3. References to time of day.—In this Act references to time 6f day are-

references to Indian Standard Time, being five and a half hours ahead of Green-
- wich Mean Time:

" Provided that for any area in which Indian Standald Time is not ozd‘narﬂy
observed the: ineiad ‘Government may. make rules——

(a) spemfymg the area,

(bY defining the local mean time ordinarily observed therein, and

{c) pelmlttmg such time to be obselved in all or any of the factories
situated in the area.

4. Power to declare departments to. be separate factorxes —The ﬁ%ml
Governrment may, by order ‘in writing, direct that mffelenu departments or

. branches of a Qpeclﬁed factory shall be treated as separate factorles fqr sll oz
any of the purposcs of this Act -

- M&hﬁ?~tﬁd({}/] /95 a-
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i

- Government may make

‘wag of -the

5. Power to exempt during public emergency.—In any case of public emer-

gency the Provincial Government may, by notification in the official Grazette,”

. exempt factory or class or description of factories from ail or any of the pro-
visions of t Act or such period and subject to such conditions as it may think
6t ’—[merszchcmé‘/]y = .

Provided thatﬁo\uch notification shall be made for a peuod exceeding three

. months at a time.

6. Approval, ncens'i\k%J and registration of factories.—(1) The Provincial
les— =

(@) requiring” the g \1ﬁev10us permussion in writing of the Provincial -

" Government or the Chief Inspector to be obtained for the site on which the

factory is to be- situated and for the constructlon or extension of any factory
or class or description of +.actovles

(b) requiring for the pun ose of considering applications for such per-
mission the submission of planb and speuﬁcatlons

- (c) prescribing the nature of such plans ghd specifications and by
- whom they shall be certified; * -

(d) requiring the refnstratwn qnd licensing of factories or any class or
description of factories, “and prescriking the fees payable for such 1e01s*1a
tion and hcenqmg and for the renewa‘ of licences;

(¢) requiring that no licence shali\be granted or 1enewed unless the
notice specified in section 7, has been- glven

(2) If on an ‘application for . permission refelred to in clause (a) of sub-
section (I) accompanied by the plans and specifications 1equued by the rules
made under clause (b) of that sub-section, sent tq the Gévernment
or Chief Inspector by registered Host no order is sommunicated to thé. appli-
eant within three months from the date on which it'js so sent, the permission
applied for in the said application shall be deemed to haye been granted.

(3) Where a ineial’ Goveruyment or a Chief Inspector refuses to~ grant
permission to the site, construction or extension of a factory or to the reglstmtlon
and licensing of a factory, the applicant may within thirty days of the date of
such’ refusal appeal to_the Central Government if the deels1on appealed from

2 Government and to the Government in any

other case. |
Ezplanation. —A factory shall noﬁ be deemed to be extehfled within  the
meaning of this section by reason only of the replacement of any plant or

machinery, or within such limits as may be prescribed. ot'the_ addition of any
plant or machmery
§

&

7. Notice by occupiér.—(1) The occupier shall, at least. fifteen days before

he beging to occupy or use any premises as a factory, send to the (J}:uet Ins pector
a written notice containing— ’

(a) the name and situation of the fdctow,
(b) the name and address of the occupier;

{¢) the address to Whlch communications relating to bhe factory may
be sent .

(d) the nabture of the manufacturing process—

-(#) carried on in the factory during the last twelve months in ‘the
case of factories in existence on ‘the date of the commencement of this
Act, and

(i) to be carried on in the factory during the next twelve ‘m‘mt
in the case of all factories;

(¢) the nature and quantity. of power o be used;

/- Sn&ﬁzjofj% !uj A0 195¢
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(f) the name of whe cmanager of the factory for the purposes of)ﬁéis
Act; -

(g)“the number of workers likely to be. employed in the factory, f}

twelve months in the case of a factory i existence on the date

of the com-
mencement of this Act; -’

rd
4
}‘/

(2) In respect of all establishments which come within thé scope of the Act
for the first time, the occupier shall send a written notice t¢’the Chief Inspector

() such other particulars as may be préscribed.

- containing the particulars specified in sub-section (1) wij;lfin thirty days from

the date of the commencement of thig Act.

£
s

(3) Before a fac:bory engaged in a manufacturing pfbeess which is ordinarily
carried on for less than one hundred and eighty workigg days in the year resumes
“working, the occupier shall.send a written notice to/the Chief Inspector contain-

© 'ing the particulars specified in sub-section (I) éﬂ—&;{a thirty dayg beflore the date
of the commencement of work. < m‘iw

‘ (4) Whenever-a new manager is appointed /the .occupier .shall send to the
Chief Inspector a written notice within seven days from the date on which sueh
person takes over charge. ’ v :

(6) During any period for which no pe;féon'has been designated as ma-ﬁ‘ager
of a factory or during which the person designated does not manage the factory,

any person found acting as manager, or if no such person is found, the cccupier

himself, shall be deemed to be the rr;_,énager of the factory for the purposes

of this Act.
CHAPTER II
, " Tae Izqsfmc'rme STAFF
8. Ins

official Gazette, appoint such peréons as possess the prescribed qualification to
be Inspectors for the purposes ¢f this Act and may assign $o them-such local
limits as it may think fif. -

2) The el Govem;‘i{lent may, by mnotification in ‘the official Gazette,
appoint any - person to be a Chief Inspector who shall, in addition to the powers

spector throughout the

(3) No person shall hé appointed under sub-section (I), sub-section (&) or

sub-section (5) or, hav?é been- so appointed, shall continue to hold office, who
is or becomes directly

business carried on thérein or in any patent or machinery connected therewith.
(4) Bvery District Magistrate shall be an Inspector for his district.
(5) The spbial. Government may ‘also, by notification

as aforesaid.

or any of the putposes of this Act, within such lecal limifs as it may assign to
s “them respectively. . : :

i

(6) In anm\vhere there are more Ilnspectors than one, the Provineial
Government/ may, by notification as aforesaid. declare the powers” which such
Inspectors ghall respectively exercise and the Inspector to whom the prescribed
notices aré to be sent.

) Tvery Chief Inspector and Inspector shall be deemed to be a public
servanh/within the meaning of the Indian Penal Code (XLV of 1860), and shall
be officially subordinabe fo such authority as the Provineial Government may
specify in this behalf. = " .0 W -
. Suks. Ly s g Seh. T gt 000N
4. Sules. /A;L/ A-o-1950-

(k) the average number of workers per day employed during fhe last .

ectors.—(I) The indial Government may, by notification in the

conferred on a Chief Inspedtor under this Act, exercise the powers of an In-
r indirectly interested in & factory or in any process or-

appoint such public officers as it thinks fit to be additional Inspectors-for all '
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9. Powers of Inspectors.—Subject to auy rules made in this behalf, an
.Inspecto may, within the local limits for which he is appointed,—

enter with such assistants, being persons in the service of
the uo nment, or any local or other public authority, as he thinks fit, any

& "~ . place w}n h is used, or which he has reason to believe is used, as a factoryj‘

{b) m:hxexammatlon of the premises, plant and machinery, require

the production of any prescribed register and any other document relating
i to the factory,‘and take on the spot or otherwise statements of any persons
e which he may cqusider necessary for carrying out the purposes of this Act:

(c) exercise shsch other powers as may be’ prescribed for carrying out
the purposes of thi’s Act:

Provided that no pen.son shall be compelled under this section to answer
any question or give any evxdence tending to incriminate himself.

10. Certifying surgeons»—(l) The m appoint

-qualified medical practltlom')s to be certifying surgeons for the. purposes
-of this Act within such local limits or for such factory or class or deseription
of factories as it may assign to then: respectively.

IS (2) A certifying surgeon fnay, with the approval of the Bpe:aiﬁe-iﬂ{/(}ov-
: ernment, authorise any qualified medical practitioner to exercise any of his
' powers under this Act for such’ period as the certifying surgeon may specif
.and subject to such conditions as the 2 Government may -think fit to
impose, and references in this Act to a certifying surgeon shall be deemed to
‘include. references to any quahﬁed\medlcal practitioner when so authorised.

(3) No person shall be appointed o be, or authorised to exercise the powers

-of, a certifying surgeon, or having be\n so appointed or authorised; continue
‘to exercise such powers, who is or becomes the occupler of a factory or is or
® becomes directly or 1ndnectly 1nteresﬁe&\therem or in any process or business

carried on therein or in any patent or ~15§ach1nefy connected therewith or is
-otherwise in the employ of the factory. N

\ ‘
(4 The certifying surgesn shall carry eut\such duties a8 may be prescribed
in connection with— ™\

\

(a) the exammablon and certification of \young persons under this Act;

(b) the examlnatlon of persors engaged \n factories in such dangerous

- occupatlons or processes as may be prescnbed‘g
(¢) the exercising of such medical supelvm n as may be plescubed
for any factory or class or description of factories, where—

(7) cases of illness have occurred which 1t\1s reasonable to believe
are due to the nature of the manufacturing process carried on, or
other conditions of work prevailing, therein; \

(i1) by reason of any change in the manufact&ing nrocess carried
on or in the substances used therein or by reason of the adoption of
any new manufacturing process or of any new substance for use in
a manufacturing process, there is a likelihood of injury to the
health of workers employed in t’hqt manufacturing process; \

(uz) young persons are, or are about to be, employed in g;n work
which is likely to cause m]un to their health. S
."pelson holding a qualification granted by an authority specified in the Schedule
“to the Indian Medical Degreest Act, 1916 (VII of 1916), or in the Schedules to
“the Indian Medical Council Act, ‘1933 (XXVII of 1933)

/. &lécsm/zgﬁ-zﬁ-/qga-

N\
‘Fxplanation.—In this secton .‘‘qualified medical pmctltlona ' medns a-

ey
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_CHAPTER TII

HEearma

1L Gleanliness.— (1) Lvery factory shall be kept clean and free  from
efluvia ari,smg from auy drain, privy or other nuisance, and in pérticular—
(a) Becumulation of dirt and.refuse shall be removed daily by sweeping

or by any \ejihel effective: method from the floors and benches of workroomd
and from sta,ucases and ‘passages, and .disposed of in a suitable manner;

_ (b) the floer of every workroom shall be cleaned at least once in every

week by washlng, using disinfectant, where necessaiv, or by some other-
effective mnethod ; ' :

(c) where a ﬂom is liable to become wet in the course of any manu-
. facturing process to such extent as is capable of being drained, _effective
means of drainage shall be provided and maintained;

‘ (d) all inside walls and partitions, all ceilings or tops of rooms and
all walls; sides and tops-of passages and staircases shall—

(1) where they are painted or varnished, be repainted or revar-
nithed at least once in every period of five years, _ 7
et (i) where they are_painfed or varnished or where they have
e smooth impervious surfaces, be cleaned af least once in every period
of fourteen months by such method as may be ‘prescriind;

(m) in any other case, be kept whitewashed or eolourwashed and”

. U T
v

N

in every period of fourteen months ;
b (e) the dates on which the processes réquired by clause (d) are .carried
’é‘ out’ sha]‘ be entered in the prescnbedsreglster

class: or description of factories from ary of the provisions of that sub-section
pud specify alternative msthods for keepmc the factory-in a clean state.
12. Disposal of wastes and effluents.—(I) Effective arrangements shatl -

| made in every Tactary for the disposal of wastes and effluents due to the manu-
facturin process earrled on therein.

~ (2) The Government may make rules plescrlblncr the arlanoements

pres cribed.

= “1s. Ventilation and temperature. —(Z } Effectlve and suitable p10v1s1on shalk
: be made in every factory for securing and maintaining in every workroom--—

(a) adequate ventilation by the circulation of fresh air, and
" (b) such a temperature as will secure to work ters therein
conditions of comfort awd prevent injury to health;—
and in particular,—

(1) walls and roofs slrall be of such material and so deswned that sueh
temperature shall not be exceeded bui kept as low as pzactlcable,

- (i1) where the nature of the work carried on in the. factorv involves,
or is likely to involve, the production of excessively high temperatures,
: - such adequate measures as are practicable shall be taken

- -

tures from the.woikroom, by insulating the hot parts or by other effective
means. :

/- qu,{ys Ly /7-01 1950, . .

the whitewashing or colourwachmg shall be carried out ab least once. -

Government may ' by order exempt such factory or s

to be made under sub-section () or requiring that the .arrangements made in -
© accordance with sub-section (I) shall be approved by such authorlty a8 may be

reasonable

to protect  the .
workers therefrom, by separating the process which produces such empera-
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(2) The P—re’v‘%nera-}k_g(ggvemmenb may prescribe a standard of adequate

i}alatlon and reasonable temperature for any factory or class or “description\
] Q{\s;)mes or parts thereof and direct that 'a thermometer shall be provided.
sn

mtalned in such place and position as may be specified.

() It 1t ap ars to the RBrovimstel’Government that in any factory or class
or deseription Iggiaubuum excessively high temperatures can be reduced by
such methods as wE}tewashlng, spraying or insulating and screening outside walls
or roofs or windows, Bx\bv raising the level of the roof, o1’ by insulating the roof
either by an air-spacey and double roof or by the use of insulating roof
- materials, or by other methods, it may prescribe” such of these or other methods-

14. Dust and fume.—(1) \I{J every tabtory in  which, by reason of &
manufacturing process carried om, there is given off any “dust or fume or other
impurity of such a nature and t@ such an extent aus is likely to be injurious.
or offensive to the workers employed therein, or any dust in substantial quanti-
ties, eftective measures shall be téken to prevent its inhalation and accumu-
lation in any werkroom, and if any\e\haust appliance is necessary for this
purpose, it shall be apphed as near é§ possible to the point of origin of the
dust, fume or other impurity, and such pomt shall be enclosed so far as possible.

(8) In auy factory no stationary 1nter1nl combustion engine shall be operated )
unless the exhaust is conducted into the open air, and no other internal com.
bustion engine shall be operated in any rdom unless effective measures have- | .
‘been taken to. prevent such accumulation of\fumes therefrom as are likely @
to be injurious fo Workers employed in the réom. o~ :

15. Artificial humidification.——(1) In 1espect“‘of all factories in _which the-

_bumidity of the air is artificially 11101eased fhe\ Brovineisl Government may.
make rules,— ) B

\ - B
(a) prescribing standards of humidiﬁcatiofv{‘;

(b) regulating the methods used for artihgially increasing - the humi-
dity of the air; - ) 3

,‘

(¢c) directing plescrlbed tests for dete1m1nmg “the humidity of the air
to be correctly carrled out aud recorded;

(d) prescribing methods to be adopted for %ecum\\g ‘adequate  venti-
lation and cooling of the air in the workrooms. % :

¥ (2) In any factory in which the humldlty of the air is arfi icially increased,
~ the water used for the purpose shall be taken from a public supply, or  other

 source of drinking water, or shall be effectively purified before i;lis so used.

(8) 1t it appears to an Inspector that the water used in a f;@or}' for in-
greasing humidity which is required to be effectively purified under jub-section’
(2) is not effectively purified he may sorve on the imanager of the factory an
order in writing, specifying the measures which in his opinion shsuld be
adopted, and requiring them to be carried. out before specified dabes

16. 0vercr0wding——(l) No room in any factory shall be overcrowded %o
an extent injurious to the health of the workers employed therein. \
(2) Without prejudice to the generality of sub-section (1), there shall be

in every workroom of a factory in existence on the date of the coinmencement o

this Act ac least three hundred and fifty cubic feet and of a factory built a,ftet\
the commencement of this Act at least five hundred cubic feet of space for. .
every worker employed therein, and for the purposes. of this sub.section no \
account shall be taken of anv space which is more than fourteen feet above the \
level of the floor of the roon.

I Sudes. Loy 7.6 (956, - . ) \
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(3) If the Chiet Tnspector by order in writing so requires, there shall be
posted in each ‘workroom of a factory a notice Bpemfymo the maximum num-

ber of workers who may, in compliance with the provisions of this sectior,
be emp@ed in the room.

(4) The\Chlef Inspector may by order in writing exempt. subJect to such

visions of thic\section, if he is satisfied that compliance-therewith in respect of

© the room is unq,ecessary in the’interest of the health of the workers employed
- therein.

17. I.-lghtmg--(d) In every part of a factory where workers .are working
or passing there shall’ be provided and maintained sufficient and suitable
lighting, natural or argificial, or both.

(2) In every factory-all glazed windows and skvlights used for the iighting
-of the” workrooms shall Be kept clean on both the inner and outer surfaces
and, so far as complianceé ‘with the provisions of any rules made unde1 sub-
section (3) ‘of section 18 willy, allow free from obstruction. &

&
. : (3) In.every factory effeebpe provigion shiall, so far as is practicable, be
maade for the prevention of—

E‘ ; (a). glare, either dlrectly from a source of hnnt or by rkflection from

a smooth or polished surface;

(b) the formatioh of shaﬂ(ows to such an extent as to cause eyestrain
or the risk of accident to fuly ‘worker.

4) The Governmeht may pleserlbe standards ‘of sufficient and
guitable lighting for factories or for any cluss or description of factories or
_for any manufacturing process. ' '

18: Drinking water.—(1) In every factory effective arrangements shall be
made -to p10v1de and maintain at suitable points oonvenlentlv sitnated for
all workers employed theréin a sufficient supply of wholesome drinking water.

understood by a majority of the workers employed in the factory, and no such
point shall be situated within twenty feet of any washing place, urinal oy latrme
unless a shorter distance is approved in writidg by the Chief Inspector.

(3) Iy every factory wherein more than two: hundled and fifty workers gre
ordinarily employed . provision shall be made for codling drinking water durlng hot
weather by effective means and for distribution’ thi ;eof

Government may- make rules for securingsgcmpliance with the
provisions of sub-gections (1), (8) and (3) and for the exawination by prescribed
authorities of the supply ‘and distribution of”drinking watersin facturies.

19. Latrines and urinals.-—(I) In every factory— ‘\

(@) sufficient latrine and wurinal accominodation ot “prescribed  types
shall be provided , conveniently situated and aceessible ‘toy workers ab all
times while they are at the factory; %

(b) separate enclosed accommodation shall be provided fo1 male and
female workers;

P 5

(¢) such accomnmodation shall be adequately lighted wno “ventilated,

and no latrine or urinal shall, unless specially exempted in witing, by ‘the

‘Chief Inspector, communicate with any workroom except tlnou“h {m mtlﬂ
vening open space or ventilated passage:

(d) all such accommodation shall be mam*qmed m 8. clean fmd sani-
tary condition at all times; e ‘

/ASuL&!L*dA.o‘ 14 50-
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«conditions. 1f<ny, as he may think fit to impose, any workroom from the pro- -

" (2) All such points shall be legibly marked ° drmklng water’’ in a language

(4) In respect of all factories or any class or desglptxor. of factories  the
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(e) sweepers shall be employed whose priaary duty it would be to keep
clgan lavrines, urinals and wasning places.

) every factory wherem more than two hundred and fitty woxkels are
ordmam{y\employed——

(a) all latmne and urinal accommodation shall be of prescribed sanitary
types; -

(b) the floors and internal walls, up to a helgﬁb OF three fest, of the-
latrines and\urinsls and the: sanitary blocks shall be laid in glazéd tiles or
otherwige finlghed to provide a smooth pohshed impervious surface;

(e) W'Lthou\ rejudice to ‘the provisions of oclauses (d) and (e) of sub- -
section (1), the fldqrs, portions of the walls and blocks so-laid or finished and
the sanitary pens b&latrmes ahd urinals shall be thoroughfy washed and.”
cleaned at least once™n every seven days with suitable detergents or
disinfectants or with b&h L

(8) The Mt may pxescube the number of- latnnes and.
urinals to be provided in any factory in proportion to the numbers of male and
female workers ordinarily employed theresn, and provide for such further
matters in respect of sanitation in tactories, mcludmg the obligation of workers
in this regard, as it considers neceséary in the interest of the health of the-
workers employed therein. .

20. Splttoons.—(ll In every factory bbere shall be provided a sufficient num-

ber of spittoons in convenient places and~ they shall be maintained in a clean
- and hyglemu condition. N

} The Provineial) Government mdy malke rules pxescrlbmo the type and.
the number of spittoons to be provided and + Qheu location in any faetory and.
provide for such further matters relating to their maintenance in a clean and
hygxemc condition. A N,

(3) No person shall spit within the premises of & factory except in. the
spxtnoons provided for the purpose and a potice céntammg this prowision-
and the penalty for its violation shall be prommently dlsplayed at suitable-
places in the premises. . \

{#) Whoever spits in contravention of sub-sectioy @ shall be pumshable
with tine not emeedmg five rupees.

X
9 .

CHAPTER: IV AV

SA¥ETY ' N i

21. Fencing of machinery.—(7) In every factory the followi‘ng,‘ namely,— .« !

({) every moving part of a prime mover and every ﬂvwheel connected -
to a prime mover, whether the prime mover or flywheel is in: the engine
house or not; -

(¢) the headrace and tailrace of every wabter-wheel and Watu xtm bine;

(if) any part of a stock- bar - which plO]ects beyond the head stock‘
of a lathe; and

(iv) unless they are in such position or of such construction as to be
safe to every person employed in the factory as they would be if they were s
- securely fenced, the following, namely,— : .
-~ {a) every part of an electric generator, a motor or 1ota1v convertor;

(b) every part of transmission machinery; and

(¢) every dangerous part of any other machinery,

1l be securely fenced hy safeguards of substantial construction which shalt.
ept in posmlon while the parts of mwchmery bhe‘y are fencing are in motion-
i use :

. /Sl Ay A0 1950
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. Provided that for the purpose vi-determinmg whether any pact of mavhindry
in such position or is=»f sueh conswrustion as to be safe as aforesaid, acedunt
all not be taken of any oceasion when, it being neccssary to make an gkami.

on, to carry out any mounting or shipping of belts, lubrication or
sﬁinfr operat on whiles ’che machinelv is in motion quch

further pxecau-
fions as 1t may consider necessary in respect of any particufar machinery -or
part  thereof, or . exempt, subject to such condibion ag”may be prescribed,
for securing the safety of the workers, any parmcular chinery or part therect
from the provisions of this gection.

22. 'Work on or near machinery in motion.— (1)/W here in any factory 1t be-
omes necessary to examine any part of machinery referred to in section 21
hile the machinery is in motion, or as a resylt of such examination, to carry
ut any mounting or shipping of belts, lubrigétion or other adjusting operation
while the machinery is in motion, such examiination or operation shall be made
or carried out only by a speclally trained Adult male worker wearing tight fit-
ting -clothing whose name has been recorged in the register preseribed in this
tbehalf and while he is so engaged,— ;

(@) such worker shall not handle g belt at a moving pulley unless the belb
is less than six inches in width &nd unless the belt-joint is either laced
or flush with the belt; .r’ N

(b) without prejddice to any, ,k)ther provision of this Act relacing to the
fencing of machlnery, every det screw, bolt and key on sny revolving
shaft, spindle, wheel or pinign, and all spur, worm end obher toothed or
friction gegring in motion avith which such worker would otherwise be
liable to ‘come into conta’f!t shall be securely fenced to plevent ruch
conbact.

£8) No woman or child shAll be allowed in any f_«lCtO[‘y ) clean lubncate or
adjust any part of the mafhinery while that part ie in mobxon, or o work
‘between moving parts, or Hetween fixed and moving parbs of -.any machinery -
which is in motion. ; : o
"{3) The Provineial Ggvernment may, by notification in the official Gazette,
prohibit, in any specifigd factory or class or description of factories, the clean-
ing. lubncatmg or adjysting by any person of specified parts of machinery when:
‘those parts are in mobion. : -

23. Exﬁpibyment, of young persons on dangeroils machines.-—(1) No young
person shall work aﬁ any machine to which this section applies, unless he hag been
fully instructed ag to the dangers arising in connection with the machine and ™
‘the precautions be observed and—

(a) has/received sufficient training in work at the machine, or
(b) is funder adequate supervision by a person who has a tho;oug.h
& knowledg; and experience of the machine. -
(2) Sub-s¢ction () shal’ apply to such machines as may be preqcrlbed by the -
Grovernment, being machines which in its opinion are of such &
dangzelous gharacter that young persons ought not to work at them unless the

‘foregoing quunementq are complied with.

24 . %t,m‘{mg gear and devices for cutting off power.—(1) In every factory—
" (a) suitablé striking gear or other eﬁxment meckanical  appliance  shall
be provxded and maintained and used to move driving belts' to and from.
fast and loose pulleys which form. part of the transmission machinery, and
such gear or npplmncnq shiall be <& constructed, placed and ma_mtmned
as to prevept the beit o cum\mn bf\c‘r on to ’the fast pulley;

7o Sehes, 1’*7/90 /9870
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©) duvmg belts when not in use shall not be allowad to rest or ride upon
shafting in motion.

(2) In every factory smtable devices for cutting of power in emergencies
from ruibning machivery shall be provided and maintained in every work-room :
“Provided that in 19§pect of factories in operation before the commencemenﬁ'

., of Lhis Acg, the provisions of this subsection shall apply oniy #o work-rooms “in
which elecyricity is used as power.

25. Self:?act&ng machines —No traversing part of & self-acting machine ‘in

any factory ind no material carried thereon shall, if the space over which it runs
. 18 ‘@ space ovgr which any person is liable to pass, whether in the course of his
employment A otherwise, be allowed to run on its outward or inward traverse
within a distayce of eighteen inches from any fixed structure which is hot part

Provided thag the Chief Inspactor may permit the continued use of a machine
installed before Ahe commencement of this Act which does not comply with.the
requu‘ements of ¥his section op such condmons for epsuring safety as he may
think fit to 1mpog§¥ -

- 26. Casing of ney machinery.—(1) In all machinery driven by power and 1118
staHed in any factoky after the commencement of this Act,—

_ (a) every setigc crew, bolt or key on auny revoﬁrmg ghaft, spmdle Wheel
or pinjon shall beio sunk rencased or otherwise eﬁectwely guarded ‘a8 to
prevent danger; 5

(b) all spur, Worr;}\and other toothed or friction gearing which does noﬂ
require frequent ad]ustment while in motion shall be completely encased,

unless it is so situated as\i;o be as safe as it would be if it were completely
encased. AN

(2) Whoever sells or lets on hll’é\@l‘ as agent of a seller or hlrer ‘causes - or
procures to be sold or let on hire, for’ uge In a’factory any maehmery driven by
_.power which does not comply wx’ah the ™ provisions of sub-section (1), shall ‘be
punishable with imprisonment for a term whlch may extend to three months or
with fing which may, extend to five hundred rupees or with. both.

(3) The ﬁg% Government may make rulés. applying the provisions of
- this section fo any particular machine or class or deseription of machines and
specfymg the types of safeguards to be provided thereor.

27. Prohibition of employment of wemen and children hear cotton-openers.—

No woman or child. shall be. employed in any part of a detOYy‘iOl‘ plesslng cotton
in which a cotton-opener is at work:

n

- A

Provided that if the feed-end of a cotton- opener is 'in a room “separated from
the delivery end by a partition extending to the roof or to such bmght as the
Tnspector may in any particular case specify in’ writing, women and . children
may be employed on the side of the partition where the feed end is \s;tuated

28. Hoists and lifts.—(1) In every factory—

(a) every hoist and 1t shall be-- \“\
. (i) of good mechanical construction, sound ‘material and a&equa’ae
stxength

(¢1) properly maintained, and shall be thoroughly exfumned ¢by o
competent person at least once in every period of six months, ahd a

. rogister shall be kept containing the prescribed par thUldl:\
such examination;

(b) every hoistway and hf«)way shall be sufhment}} ploteci.ed by an en-
closure fitted with vates, and the huist or 1ift and every such enclosure shall
~be so constructed as “to’prevent -any person or “thing’ from being” ‘11apped;‘

between any parL of the hoist or lift and any fixed étructure or momna part;
gmz.g L Bp. 1984

of every .
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(¢) the maximum safe working load shall be plainly marked on
hoist or lift, wd 1 luad greater than such load shall be carried the fon ;

« (d) the cage of every hoist or lift used for earrying persons shgll be fit-
ted with a_gate on each side from which access is afforded to a lgfiding,;

(e) every gate referred to in clause (b) or clause (d) shall by’ fitted with
interlocking or other efficient device to secure that the gate captob be open- .
ed except 'when the cage is ab the landing and that-the ca,ge cannot be
moved unless the gate is closed. * y
{2 The following additional requirements shall apply to, Koists and litts used
r carrying persons and installed or reconstructed in a facbory after ‘the com-
encement of this Act, namely:— e :

() where the cage is supportéd by rope or eh,am there shall be at lesst ¥
two ropes or chains separately connected with tHe cage and bdlance welght
and each rope or chain with its attachments /hall be capable of carrying:
the whole weight of the cage together with Ats maximum load; .

(b) efficient devices shall be provided aﬁ'd maintained capable of sup-
porting the cage together with its maximurp load in the event of breakage
of the ropes, chains or attachments; ;‘ . s -

(¢) an efficient automatic device shall be“prowded and maintained te
" prevent the cage from over-running.

: (3) The Chief Inspectér may permit the continued use of a hmst or lift in-
~ stalled in a factory before the commencement of this Act which does not fully
comply with the provisions of sub-secfion (I) upon such conditions for en-
suring safety as he may think fit to imﬁose.\ . '

‘4) The Government ma/y if in respect of any class or description
of boist or Lift, it is of opinion that iff would be unreasonable to enforce %dny re-
requireemnt of sub-sections (I) and (2), by order direct that such requirement:
snall not apply to such class or :}zﬁcriphOn of hoist or lift, 4

vy, Cranes and other lifting yhachinery.—(1) The tollowing provisions shan
apply in respect of cranes and af other lifting machinery (othel than hoists ami
lifts) in any factory, namely: i .

(a) every part theregf, including the working gear, whether fixéd or
movable, ropes and c(l;?ﬁs and anchoring and fixing appliances shall be—

(i) of good cohstruetion, sound material and adequate strength;

() ploperly/ mamtamed and shall be thoroughly examined by =
competent pm?(m at least once in every pefiod of twelve months, and a
registere shalf be kept containing the prescribed particulars of every
such exarm ation; - N :

(b) no su 4 machinery shall be loaded beyond the safe working load
which shall be plainly inseribed tnereon;

(o) wh;le any person is employed or working on or near the wheel.
wack or a/ravelling crane in ary place Where he would be liable to be *strucs
by the cyane, effective measures shall be taken to ensure ‘ohat the crane
does noff approach within, twenty feet of that “place. i

INr¥chid
(8) The' M&i (rovemment may make rules in respect of any lifting

maemnelv or class or déscription of lifting machinery in factories—
(a) ‘prescribing reqiiirements to be complied with in addition to those
et out in this section;

. (b) exempting flOHl compliance with all or any of the requirements of
this section, ‘where in its opmlon such compliance is unmecessury or imprac
ticable. -

178t by Ar0-1950. ‘
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© 30, guvolving ‘machinery.—(1) In every room ii’s factory To which the pro~
cess of x.mdmg is carriod on there shall be pelmanently affixed to or placed near
each Anachi ine in Use a notice indicating the maximum safe working peripheral
speed of évery grindstors or abrasive wheel, the speed of the shafg or spindle
upon w ich the wheel is mountéd, and the diameter ‘of the pulley ~upon such -
shaft o spmdle necessary to secure such safe working peripheral -speed.

32) he spegds indicated in notices under sub-section (I) shall not be ex-
cee x : ; e

(3) flective rheasures shall be taken in every factory to ensure that the,
eate working penpheml speed of every revolving vessel, ‘cage, basket, flywheel,
publey| disc or simi gl appliance driven by power is not exceeded,

31 Pressurevplant.x‘_a-(l) If in any factory any part of the plant or machinery
used .in a manufacturilg process is operated at a pressure above atmospheric
pressure effective measureg shall be taken to ensure that the safe working pres-
sure of such part 1s not e%qeeded \

{2 The Governﬁ\ ent may make rules providing for the examina-
~ tion and testing of any plant or\gnachinery such as is referred. to in sub-section
(1) and prescribing such other safety measures in relation thereto as may in its
opinion be necessary in any factory.or class or description of factories.

32, Floors, stairs, and means of
(@) all floors, steps, stairs, passages and gangways ghall be of sourd
construction and properly maintained, and where it is .necessary to ensure

_safety, steps, stairs, passages and gargways shall be provided with sub-
stantial handrails;

s8.—In évery factory—

(b) there shall, so far as is reasonab practicable, be provided and
maintained safe means of access to every place at which any person is at
any time required to work.

33. Pits, sumps, openings in ﬂoors ete.—In evé(y factory every fixed vessel
guImp, tank pit.or opening in the ground or in a ﬁ%gr which, by reason of its
depth, situation, -constryction or contents, is or may a source of danger, shall
be either sec}lrely covered or securely fenced.

(2) The Government may, by order in wrik
such conditjons as may be prescribed, any factory or class or description of fac-

tories in respect of any vessel, sump, tank, p1t or openijg from compliance
with the provisions of this sectlon _ Y

34. Excessive weights.—( 1) No person shall be employed §n any factory bo
lift, carry or move a1’1y load so heavy as to be likely to cause m injury.

{(2) The 2= ] Government may make rules prescribing the maximum
weights which may be lifted, carried or moved by adult men, %dult women,
adolescents and children employed in factories or in any class or \(escription -of
factories or in carrying on any specified plocess

35. Protection of eyes.—In respect of any such manufacturing ocess car-
yed on in any factory as may be prescribed, being a process which involv es—

(a) rigk of Injury to the eyes from parm(le: or frqrrments thro“n off
in the course of the process, or

"{]( (l?(} risk to the eyes byreq:on of exposure to excessiv e light,—
the Fr

ovinieal Government may by rules require that eflective sereens or smt
‘able gogeles shall be provided for the protection of persons employed on,
i the immediste vicinity of, the process.

1o Gun ket Aurf fi-& {950 e U R
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36. Procautions against dangerous fumes.—(1) In any factory no. person gs
enter of be permitted to enter any chamber, tank, vat, pit, pipe,.flue Qyo'i;her )
confined space in which dangerous fumes-are.likely to be present tg-€uch an
extent ‘as to involve risk of persons being overcome thereby, unless /1t is ¢ pro-
vided with a*manhole of adequate size or other effective means of egress.

(2) No portable electric light of voltage exceeding twenty-fc

: permitted in any factory for use inside any confined space sygh -as is referred to

- in sub-section (1), and where the fumes ptresent are likely”to be inflammable,

; no lamp or light other than of flame-proof construction/shall be permitted ta
be used in such confined space. _ /

. &
(8) No person in any factory shall enter or be perpiitted to cnter any confined
space such as is referred to in sub-section (I) un#il all practicable measures
have been taken to remove any fumes which mﬁy’be present and to prevent any
ingress of fumes and unless either— .

V4

(¢) a certificate in writing has been/éiven by a\'(}ompetent person, based
on, & test carried out by himself, thdt the space is free from dangerous
fufnes and fit for persons to entér, or ' '

(b) the worker is wearing suitable bfeathing apparatus and a belt
securely atbached to a rope, tWe free end of which ‘s held by a person
standing outside the confined/space. )

: (4) Suitable breathing appax/'g%us," reviving apparatus and belts -and ~ropes
{ shall in every factory be kept feady for instant use beside any such confined

be periodically examined a@d certified by a competent person to be fit for use;
and a suffieient number gf persons employed in every factory shall be trained
and practised in:the ugé of all such apparatus and in the method of restoring
respiration. s
(5) No person s
—boiler flue, chambgr tank, vat, pipe or other confined space for the purpose of
working or amakipg any examingbion bhercin until it hus been sufficiently cooled
by ventilation ¢ otherwise to be safe for persons to enter. ’
€6) The inetal Government may make rules preseribing the minimum
~dimensions #f the manholes referred to in sub-section (1), and may by order in
writing ex¢impt, subject to such conditions as it may think fit. to. impose, any
factory oy class or description of factories from compliance with anv of the pro-
: visions this section. : - e
s 37. /Explosive or inflammable dust, gas, etc.—(1) Where in any factory anv
manufacturing process produces dust, gas, fume or vapour of such character
and fo such extent as to be likely to explode  on- ignition, all practicable
megsures shall be taken t0 prevent any such explosion by— ’

/ (a) effective enclosure of the plant or machinery used in the process;

.

P e e R

;i (b) removal or prevention of the accumulation of such dust, gas, fume
/' or vapour; .

/ (c) exclusion or effective enclosure of all possible sources of ignition. -

/ (2)-Where in any factory the plant or mach'nery used in.a process such as

[ is referred to in sub-section (1) is not so constructed as to withstand the proba-
{ ble pressure which such an explosion as aforesaid would produce, all practicable
i/~ measures shall be taken to restrict the spread and effecls of the explosion by
he provision in the plant or machinery of cholies, baffles, vents or other cffective
appliances. ' ' "

plosive or inflammable gas or vapour under pressure greater than atmospheric
1 /- Subs. Ay £:6-195¢. ’ ”

Pl (3) Where any part of the plant or machinery in a factory contains any ex-

r volts shall be‘ ‘

space as aforesaid which any person has entered, and all such apparatus shall - -

1l be permitted to enter in any factory any boiler furnace,

Vit

S tamnidin




oF 1948] Factories 15

pressure, that parf shall not be opened e\:cept in accordance wtth the following
provisions, namely:

- (@) before the fastening of any joint of any pipe connected with the
- part-or. the fastenin
any flow of the gas\or vapour into the part of any such pipe shall be
effectively stopped by & stop-valve or other means; o
(b) before any such\fastening as aforesaid is removed, all practicable
measures shall be taken Yo reduce the pressure of the gas or vapour in

the part or pipe to atmospheric pressure;

(c) where any such fastehing as aforesaid has been loosened or remov-

ed effective measures shall be\taken to prevent any explosive or inflam-
mable gas or vapour from entéting the part or pipe until the fastening
has been secured, or, as the case\may be, securely replaced:

3 ’

: Provided that the proyisions of this
“of plant or machinery installed in the op

(4) No plant, tank or vessel which con
. or inflammable substance shall be subjected\ in any factory to any welding,
brazing, soldering or cutting operation which\involves the application of heat
_amnless adequate measures have first been taken\tiaremove such substance and

ub-section shall not apply in the case
air.

ins or has contained any explosive

~any fumes arising therefrom or to render such sipstance and fumes non-explo-

“give or non-inflammable, and no such substance shall be allowed to enter such.

plant, tank or vessel after any such operation until Yhe metal has cooled suffi-
ciently to prevent any, risk of igniting the substance.
- (9) The H&%ﬂﬁ&wovernment may by rules exem
tions as may be prescribed, any factory or class or deschption of factomes from
scompliance with all or any of the provisions of this sectiop.

38, Precautions in case of fire.~-(1) Every factory shaly be provided with
such means of escape in case of fire as may ‘be preseribed, wnd it it appears to
-the Inspector that any actory is not so pxovmed he may se \\}'e on the manager
sof the factory an order in writing specifying the measures whigh, in his opinion
should be adopted to bring the factory into conformity with the provisions of

‘this section and any rules made thereunder, and requiring them to be carried

sout before a date specified in the order.

(2) In every factory the doors affording exit from any room shal{ not be lock-
‘ed or fastened so that they cannot be easily and immediately openéd from the
dnside while any person is within the room, and all suech doors, unlé s they are
wof the sliding type, shall be constructed to open outwards.

i

% (3) In every factory, every window, door or other exit affording &y means
of escape In case of fire, other than the means of exit in vrdinary use, shiall be
dlstmctlvely marked in a language undetrstood .by the majority of the rkers

and in red letters of adequate size or by some other effective and clearly u\n‘del- '

stood sign.

(4) There shall be plowded in every fattory effective and clemly a‘udlb 8
means of giving warning in case of fire to every person employed in the factoryy

(5) A free passage-way giving access to each means of escape in case of ﬁle"‘z}

shall be maintained for the use of all workers in every room of a factory.
(6) Bffective measures shall be taken to ensure that in every factory—

(a) wherein more than twenty workers are ordinarily employed in any

place above the ground floor, or

(b) wherein explosive or highly inflammable materials are used ot
stored, -

all the workers are familiar \\1fh the means of escape in case of fire and have
been adequately trained in the ‘routine to be followed in such ‘case.

/- .S(/// {Ay AL A950. . 3 N i“‘.v‘s,;};ix

of bhe cover-of-any opening into the part is loosened,

, subject to such condi--
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. If 4t appears to the Inspector that any building or part of a

16" R ‘_ﬁ, Pagtoties o {rer 1Mz
{(?) The ineidl Government may mske rules prescribing, in res
any factory or class or description of factories, the means of escape

vided in case of fire and the nature and amount of fire-fighting appardtus to be
provided and maintained, - N

39. Power to require specifications of defeclive parts or t
ilding or any part
of the ways, rnachinery or plant in a factory is in such a gondition that it may
be dangerous to human life or safety, he may serve on #he manager -of the fac-
tory an order in writing requiring him before a specifiéd date—

may be necessary to determine whether sy
or plant can be used with safety, or

(@) to furnish such drawings, specificationg’ and other. particulars as -
building, ways, machinery

'-,(b) to carry out such tests in such rp‘gjnner as may be specified in the
ordér, and to inform the Inspector of the results thereof: ‘
) rd

40. Satety of buildings and machinery’'~—(1) 1f it appears to the Inspector
that any building or part of a building 6r any part of the ways, machinery or

plant in a factory is in such a conditign that it is dangerous to human life or -

safety, he may serve on the manager/of the factory an order in writing specify-
g the measures which in his opinign should be adopted, and requiring them to
- be carried out before a specified dgte. : -

(8) If it appears to the Inspettor that the wse of any building or part of a

building or any part of the ways, machinery or plant in a factory involves im-
minent danger to human life ot safety, he may serve on thé #ndnader of the fac
tory. an order in writing pro}ﬁbiting its use until it has been properly repaired
or .altered. -/ Ay

41, Power to malke ;Z(:S to supplement this Ghapier.—The ineist Gov-

ernment may make rules requiring the provision in any faetory or in any class
or description of factgries of such further devices for securing the safety of
persons employed t?gi-eiﬁ as it may deem necessary. ‘

/’ CHAPTER V
: WELFARE
42, Washin fa,cilities.——,(l) In every factory—

(a) adlequate and suitable facilities for washing shall be provided and -

maintaingkd for the use of the workers therein;
7 . A .

the ySe of male and female workers;

<

- f:(c) ‘such facilities shall be conveniently aceessible and shall’ be kept
clean,
£

The

of ;"adequate and suitable facilities for washing.

! 43. Facilities for storing and drying clothing.—The Prowincial Government
fnay, in respect of any factory or class or description of factories, make rules

Government may, in respect of any factory or class or °
Qesgription of factories or of any manufacturing ‘process, preseribe standards -

. B separate and adequately screened facilities shall be provided for

PO T

’requiring the provision therein of suitable places for keeping clothing not worn *

‘during working hours and for the drying-of wet clothing.

44, Facilites for sitting.—(I) In every factory suitable arrangements for

witting shall be provided and maintained for all workers obliged to work in &
standing position, in order that they may-take advantage of any opportunities - !

Yor rest which may -oceur in the course of their work,
PRI R .A.? A0 1550-
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(2), &f in the opmlon of the Chief Inspector, the workers in any factory

engage a particular manufacturing process or working in a pamcular TOO
are able

writing, roquie the occupier of the factory to provide before a specified date

- such seating arPapgements as may be practicable for all workers so engaged or
. working.

Jtate ' )
(3) The I£Q¥meza-l overnment may, -hy notification in the official Guzatte,
declare that the provisigns of sub-section (I) shall not apply to any <peclﬁed

factory or class or deseription of factories or to any specified manufacturmg
process. ‘

45, First-aid appliances.—(1) There shall in every factory be provided and

mainteined so as to be readily accessible during all Workmg hours first-aid boxes
¢ or cupboards equipped with the preseribed contents, and the number of such
~ boxes or cupboards to be provided and maintained shall not be less than onc for

every one hundred and fifty wokkers ordinarily employed in the factory.

(2) Nothing except the prescrijed contents shall be kept in the boxes and
-~ cupboards referred to in sub-sectioh (1), and all such boxes and cupboards shell
"be -kept in the charge of a responsible person who is trained in first-aid treat-
~.ament and who ghall always be available during the warking hours of -the factory.

{3) In every factory = wherein mote¢ than five hundred workers are

-“the prescribed size, containing the pres%ﬂoed equipment and in the charge
wof such medical and nursing staff as may be prescribed.

46. Canteens.—(I) The Sl Goveryment may make rules requiring
that in any specified factory wherein more then.two Hundred and fifty workers
sare ordinarily employed, a canteen or canteehg shall be provided and main-
i.alned by the occupier for the use of the. workeks.

= {2) "Without prejudice fo the generahty of the\foregomg power; such rules
i .ma,y provide for—

e:x

, (a) the date by which such canteen shall be\provided;

£

and other equipment of the canteen;

(c) the foodstuffs to be served therein and the Jharges which may be
made therefor; :

(d) the constitution of a _mana.ging committee for\the canteen and

a8 may be prescubed of the power to make rules under clause (c)

47. Shelters rest rooms and lunch-rooms.—(1) In every fa tory wherein
e than one hundred and fifty workers are ordinarily employed, adequate
id suitable shelters or rest rooms’ and o suitable lunch room, wg\ provision
for drinking water, where workers can eat meals brought by-the shall be
‘ovided and maintained for the use of the workers: -

Provided that any canteen®maintained in accordance with the pxo§181ons of
Jection 40 shall be regarded as part of the requirements of this sub- section:

Plowded further that where a lunch roomn exists no worker shall dat any
od In the work room,

%

(2) The shelters or rest rooms or lunch rooms to be pLonded under sub-
ection (]) shall be sufficiently lighted apd vent ﬂated and shall be n‘umtmacﬂ.
As cool and clean condition.. :

/- Surkes, Loy A-O- 1950, : R A

do their work efficiently in a sitting position, he may, by order in~

TN

) “empleyed there shall be provided and\ maintained an ambulansce room of

(b) the standards in respect of coustruction, hccominodation, furniturs |

i
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(3 The Lifev-awgal Government may—

*{a) prescribe the standards in respect of construction, accommodation,
furniture and other equipment of shelters, vost rooms and lunch rooms to
be provided under this section; -

(b) by notification in the official Gazette, éxempt any fackory or class or
descripti _of factories from the requirements of this section.
48. Creches. *—'(1) In avery factory wherein more than fifty women workers
are ordimarily employed there shall be provided-and maintained a suitable room
or rooms for the use of children under the age of six years ct sueh women.

{2 Such rooms shall provide adequate aceommeodation, shall be adequately
hghted and ventilated; shall be maintained in a clean and sanitary condition and
shall be under the charge of women trained in the care of children and infants.

Government may make rules—

(a) prescribing the location and the standards n respect of construc-
tion, accornmodation, furniture and other equipment of reoras te he provid-
ed under this section; . . ,

(b) requiring the provision in factories to which this  section applies:
of ndditional faeilities for the care of children belonging to. women workers,
including suitable provmon of facilities for washing and changing their.
clothing;

(¢) requiring the provmon in any faetory of free milk or refreshmen®
of both for such children;

(d) requiring - that facilities shall be given in any factory for the
mothers of such chlldren to feed them at the necessary intervals.

- 49. Welfare officers.—(1) In every factory wherein five hundred or more
workers are ordinarily employed the occupier shall employ m the factory
such number of welfare officers $ may be preseribed.

{2) The incial. Government may prescribe the duties, qualifications
and condxtlons of service of officers employed under sub-section (1)

50, Power to make rules to supplement thls Chapter.—The izl Gov-

ernment may make rules—

(a) exempting, subject tg comphance with such alternative arrange-»

- ments for the welfare of workers as may be prescribed, any factory or.class

or description of factories from compliance with eny of the provisions of this
Chapter;

(b) requiring in any factory or ClaSS or description of fantories thaﬂ

representatives of the workers employed in the factory shall be associaled

with the management of the welfare atrangements of the workers. ;

CHAPTER VI S
WoRrrING HOUPS OF ADULTS »
- 51. Weekly hours.—No adult worker shall be required or allowed to work
in a factory for more than forty- eight hours in any week.

52 Weekly hohdays wfl) No fmnlt \mxker shall he- rcquued or aHowed

euld day), UDIESQ—

(a) he hag or will h'a\e a ho]mav fm a \x}ml( dm‘ an-cue of the }hr
daye himmediately beflovs or altey ﬂ_t m id . ciq\?,‘w’

1o Sardets AL f,‘/né‘/gf‘:ﬂ
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(b) the manager of the factory has, before the said day or hhe/subsm-
tuted day urder clause (a), whichever is earlier,—

(i) delivered a notice at the office of the Inspector of hig mten’olon
- to require the worker to work oh the said day and of the dé,y which is
to be substituted, and ,

(#1) displayed a notice to that effect in the factory}

Provided that no substitution shall-be made which will repﬁlt in any worker
working for more than ten days consecutively without a holiddy for a whole day.

(2) Notices given under sub-section (I) may be caneelled by a notice deliver-
ed at the office of e Inspector and a notice displayed in/the factory not; later
than the day before the said day or the holiday to be cancelled whichever is
earlier.

(3) Where, in accordance with the provisions of sub section (Z), any worker
works on the said day and has had a holiday on ofre of the three days im-
mediately before it, that said day' shall, for the purpose of calcwating his
weekly hours of work, be included in the preceding week.

53. Compensatory holidays.—(I) Where, as a tesult of the passing of an
order or the making of a rule under- the provisions 6f this Act exempting a factory
or ths workers therein from the provisions of section 52, a worker is deprived: of
any of the weekly holidays for which provision is made in sub-section (I) of thav
section, he shall 'be allowed, within the month in which the holidays were due
to him or within the two months immediately following that month, compensa-

tory holidays of equal number to the holidgys so lost. Rlake| %
(2) The i Government may prescribe the manner in which the

"holidays for which provision is made m sub section (I) shall be allowed.

54, Daily hours.—Sybject to the prowsmns of section 51, no adult worker
shall be required or allowed tg work in ja factory for more than nine hours in

a.ll‘)’ day ' . 0_{ MJ

55, Intervals for rest. ——fl‘he periodsfof adult workers in a factory each day
ghall be so fixed that no period shall exceed five hours and that no worker shail
work for more‘than five hours before he has had an 1ntena1 for rest of at least

- half an hour.-

56, Spreadover.—The periods of work of an adult worker in a factory
shall be so arranged that inclusive of his intervals for rest under section 55,
they shall not spread over more than ten and a half hours in any day:

Provided that the Chief Inspectm may, for reasons to be spemﬁed in
writing, increase the spreadover to'twelve hours.

57. nght shifts. ——Whele a worker in a factory works on a shift hich
extends beyond midnight,—

(a) for the purposes’of sections 52 and 53, a hohda; for a whole day

gball mean in his case a period of twenty- four consecutive hours begmnmg
when his shift ends"

(b) the followmg day for him shall be deemed to be the period of
twenty-four hours beginning when such shift ends, and the hcurs he has
worked aftel mldmght shall be counted in the previous day.

58. Prohlb‘tlon of overlapping shifts.—-(1) Work shall not be cmued on in
any fuctory by means of a system of shifts o arranged that more than one relay
of w 011\e;s i engqged in work of the same kind at “the same time.

(2 '.I‘h(, P—wxm@?ﬂ? Government may, subject to such conditions as may be
presciibed, make rules exempting any iqctm} or ¢lasg or description of factories
iro¥y the provisiont of sub-section (1),

[ Sl Log B o Sed T o &cfv Lo 64, 18K2-
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~.p9. Extra wages for overtime.—(I) Where 3 worker works in a Iactory for
moré than nine hours in any day or for more than forty-eight hours in any week
he shall, in respect of overtime work, be entitled to wages at the Late of
twice B‘xb ordinary rate of wages.

(2) Where any workers in a factory are paid on a piece 1ate basis, the Provia-
Government, in consultation with the employer concerned, and the repre-
sentaiives of, the workers- shall, for the purposes of this section, fix time rates
as nearly as pobuble equivalent to the aVerage rate of earnings of those workers,

and the ratées so fixed shall be deemed to be the ordmarv rates of wages of
those workers,

(3) For the purposes of this section, ‘‘ordinary rate of wages’’ wieans ihe
basic wages plus such allowances, mclud-no the cash equivalent of the advantage
accruing through the concessmnal sale to workers of foodgrains and other articles,
as the WOlkel is f01 the ime being entitled to, but does not include a bonus

(£#) The Government may prescribe the registers that shall bhe

maintained in a factory for the purposc of securing comphance with the provi-
sions of this section. .

60. Restriction on double employment.~No adult worker shall be required or
" allowed to work in any tactory on any day on which he has already been working
In any other factory, save in such circumstances as may be prescribed.

61. Notice of periods of work Ior\adults —(1) There shall be displayed and
correctly maintained in every factory in accordance with the provisions of sub-
gection (2) of section 108, a notice of periods of work for adults, showing clearly
for every day the periods during which adult workers may be required to work.

(¥) The penods shown in the notice r. uired by sub-section (1) shall be
fixed beforehand in accordance with the following provisions of this section, and

shall be such that workers working for those riods would not be workmg in
. oontravention of any of the provisions of sectiops 51, 52, 54, 55 and 56.

" (3) Where all the adult workers in a factory ard required to work during the

3  same periods, the manager-of the factory sha.ll fix thyse periods for such Workers
¢ - . generally, .

(4) Where all the adult workers in a factory are not\required to work durmo;
the same periods, the manager of the factory shall cladsify them into _groups
accordmg to the nature of their*work 1nd10atmg the -number of workers in each
group.

(5) For each group which ig not required to work on H sys¢em of shxfts, ths .
manager of the factory shall fix the periods during which the\group™ may be
required to work.

are not to be sub]ect to predetermined periodical changes of shifts) the manager
of the factory shall fix the periods during which each relay of- the

~ (6) Where any group is required to work on a sybtem of shlftS\;nd the relays
required to work.

oup may be
- x
£ (7) Where any group is to work on a system of shlfts and the relay§ 8re ’ro he -
£ . subject to predetermined periodical changes of shifts, the manager of ’c}\i factory
shall draw up a scheme of shifts whereunder the perlods duuncr wh auy
relay of the group may be required to work and the™ relqv Wthh will be §\ orking
Eat any time of the dqy shall be known for any day.,

{8) The vme&é Government may prescribe forms of the notice requirec{
by sub section (1) and the manner in ‘which it shall be niaintained. %

(9) In the case of a factory beginning work after the commencement lof this
fict, a copy of the notice referred to in sub-section (1) shall be -gent in ddplicate
to the Inspector before the ‘day on. which work is begun in the fJCtO!V

I Sk g 0015 5. o : LT

b
1t




L%

or 1948 Fd#tarios ‘ o2

«(10) Any proposed change in the system of work in any factary whlch will
'neLessntate a change in the notice referred to.in sub-section (I) shall be
notified to the Inspector in duplicate before the change is made, agd except
with the previous sanction of the Inspeclor, uo such change shall be n%lade until
one week has elapsed since the last change. _ ,/

62. Register of adult workers.—(I1)- The manager of every’ factory shall

maintain a register of adult workers, to be available to the Inspector at all times
during working hours, or when any vso»k is being ca1r1ed ‘oi in  the factory,
showmg« - . /
{a) the name of each adult worker in the factory,
{(b) the nature of his work;
{¢) the group, if any, in which he is included; -
(d) where his group works on shifts, the relay to which he is allotted;
(¢) such other particulars as may be prescrlbed

Provided that, if the Inspector is of opinion ‘that any muster roll or register
-maintained as part of the routine of a factory gives in respect of any or all the
workers in the factory the particulars requiyéd under this section, he may, by~
order in writing, direct that such muster roll or register shall to the correspond-

ing extent be maintained in place of, and be treated as, the reglstel of adult
workers in that factory. :

(2) The P Government may prescnbe the form of the register .of
adult workers, the manner in which it shall be malntamed and the’ perlod for
which it shall be preserved.

’.‘

63. Hours -of work to correspond with notice under section 61 and register
under section 62.—No adult workerishall pe required or allowed to work in any
factory otherwise than in accordarice with the notice of periods of work for

adults displayed in the factory and the entries made beforehand against his Sty
name in bhe leglster of adult wo*‘kers of the factory.

64, Power {o make exempting rules. —(1) The . Government may
make rules defining the persons who hold poutlous of supervision or manage-
~.ment or are employed in g confidential position in a factory, ard the provisions
of this Chapter, other than the provisions of clause (b) of sub-section (I) of sec-

tion 66 and of the prov1so to that sub- secmon shall .ot apply to any person s0 *
defined.

2

(2) The P-remerslj overnment may make rules in respect of adult workers

in factories providing/for the exemption, to such extent .and sub]ect to such
cond)blons a% may bE prescribed—

{(a) of worllers engaged on urgent repalrs from the provisions of sec-
tions 51, 52, 54 55 and 56;

(b) of warkers engaged in work in the nature of preparatm y or comple
roentary work which must necessarily be carried on outside the limits laid

down for th¢ general working ot the factory, from the provisions of seg,hnna
51, 54, 55 ahd 56

(c) off workers engnged in work which is nécessarily su  intermittent
that the mtervals during which they do not work while on duty ordinarily
amount fo more than the intervals for res required by or undel sectlon 55,
rom?»e provisions of sections 51, 54, 55 and 56;

d)'of workers engaged in any work whicl for tcchnlcal reasons mus$
ke carfied on contmuously throuOhout the day, from thL provisions of 893G~
uone 51, 52, 54, 55 and 50, '

/. &.u[J.-u//{' <0~ /?gﬁr
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{e) of workers engaged in making or supplying articles of prlme neces-

_, sity wh.ch must be que or \upphed every day, from the provisions of sec-
PN tion 52;

(f) ok workers engaged in a manufacturing process which cannot be
carried on gxcept during fixed seasons, from the provisions of section 52;

{g). of wbgkers engaged in a manufacturing process which cannot be:
carried on except at times dependent on the irregular action of natural
forces, from the provisions of seetions 52 and 55;

(h) of workers engaged in engine-rooms or boiler- houses or in attending
to- power-plant or t‘ransnnssxon machinery, from the provisions of section 52.

¢ (3) Rules made undez sub-section (2) providing for any exemption may also

provide for any consequential exemption from the provisions of section 61 which

the e Government: may deem to be expedient, sub]ect to such condi-
tions ae it may preseribe.

(4) In making rules under this section, the Provineial Government shall -

not exceed, except in respect of exemption under claus sg (a) of sub-seetion (2),
the followmo limits of work inclusive of overtime:— ‘

(i) the total number of hours of work in any day shall not exceed ten;

(#) the total number of hours of avertime work shall not exceed fifty

for any one quarter; .

Y

; - Explanation.—* Quarter” nlek{{s a period of three consecutive months
[ f“‘&j _ beginning on the 1st of January, the_ 1st of April, the 1st of July or the 1sb  _
' of October; ;
¥ (tit) the spreadover 1nclusne of m&als for rest shall not exceed twere

hours in nny one dg ay:

Provided that, sub]ec’o to the previous 3PPLO al of the Chief Inspector the
daily maximum spemﬁed in section 54 may be exceded in order to facilitate the
change of shifts. :

(5) Rules made under this section shall remgin \ \in force for not ‘more than
" three years.

0. Power to make exemptmg orders.—(1) Whm.k Govern-

clrcumstancgs, 1t is unreasonable to require that the
adult werkers in any factory or class or description of :
beforehand, it may, by written order, relax or modify the prov1s1ons of section-
61 in respect of such workers thereln to such extent ang in such manner as it
may think fit, and subject to such condltlons as ‘it may ‘ﬁeem expedient to en-
sure control over peuods of work.

(2) The Government or, subject to the controf of the ?rovrm:ml
Government, the Chief Inspector, may by written order exempt, on such .condi-
tions as it or he may deem expedient, any or all of the ddult workers in any
{actory or group or class or description of factories from any or all of the provi-

.sions of sections 51, 52, 54 and 56 on the ground thatithe exemption is

required to enable the factow or factories to. deal with an\excephona‘ press of

work, ‘ ‘i

(8) Any exemption given under gub-section (£) in res pect of weekly hours of
~work shall be <1)b)ect to the maximum limits prescribed unael sub- sectlou (4}
OI section 64. i

(4) No factory shall be emmptcc‘ unde1 sub-section (2) for & p_eriod qr periods
exceeding in the aggregate thres months in any vfer ‘ '
< ). 8ubs, U‘ﬁofqdf
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66, Further restrictions on employment of women,—(I) The provisions of

this Lhapter shall, in their application to women in factories, be supplemented
by the-following further restrictions, namely:—

@) no exemption from the provisions of sectlon 54 may be granted in.
respeet of any woman;

(b)\no woman shall. be employed in any factory except between the
hours of\6 AM. and 7 p.M. e

Provided th t the Ment may, - by notlﬁcatlon in the official
Gazette, in respect of any class or description of factories, vary the limits laid
down in clause (b), but so that no such variation shall authorise the em-
ployment of any woman between the hours of 10 p.M. and 5 a.m. [shte ¥

4) The Provinciet Government may make rules providing for the exemption.
fromi the restrictions\set out in sub-section (I), to such extent and subject te-
such conditions as it taay prescribe, of women working in fish-curing or fish-
canning factories, wheré. the employment of women beyoud the hours specified.

in the said restrictions is‘necessary to prevent damage to, or deterioration in,
any raw material. N

(8) The rules made under $ub-section (2) shall remain in force for not more-
than three years at a time, \,

a‘}l\:IAPTER VII

EMPLOYMEI\T oF Young PERSONS

- 67, Prohibition of employment Xyoung children.—No child who has no&

completed his fourteenth year shall be required or allowed to work in any
factory.

' 68, Non-adult workers to carry toke}x§ —A child who has completed his

fourteenth year or an adolescent shall not Qe required or allowed to work in..
any factory unless— N,

(a) 2 certificate of fitness granted W;E}Q reference to him under ‘Section.
69 is in the custody of the manager of the f%k{tory, and

(b) such child or adolescent carries while ke is at work a token givirg &.
reference to such certificate.

" 69. Certificates of fitness.—(7) A certifying surgeon, shall, on the application
of any young person or his parent. or guardian accor pamed by a document
sxgued by the manager of a factory that such person will\be employed therein it |
certified to be fit for work in a factory, or on the application of the manager of

“the factory in which any young person wishes to work, éxamine such person

and ascertain his fitness for work in a factory.

(2) The certifying: surgeon, after'examination, may grant fo such young-
person, in the prescribed form, or may renew—— A i

(a) a certificate of fitness to work in a factory as a ehl\d if he is satis-
fied that the young person has completed his fourteenth year, that he-

has attained the prescribed physical suandards and that he lS\ﬂt for such"
work;

(b) a certificate of fitness to work in a factory as an adtﬂt if he is
satiefied that the young person has completed his fiftcenth year and is fits
for a full day’s work in a factory: .

Provided that unless the certifying surgeon has ‘personal knowledge of the

. place where the yvoung person proposee to vorlx and of the manufacturing pi‘o~

cess m which he will be emplosed he shall not grant or renew a certificate
under this sub-section untd] he has exems’ned such place.
/o Sules. ”‘4* (85¢
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© () A certificate of fitness granted er renswed under sub-section (Z)—

(a) shall be valid only for a period of twelve months from the Alate
thereof;

(b) may be made subject to conditions in regard to fhe na.tur of the
work in which the-yaung person may be employed, or requiring re-gzamins-
tion of the yourg person befors the expiry-of the period of twelyé months.

(4) A certifying surgeon shall revoke any certificate gumted or renewed
“under sub-section (2) if in his opinion the holder of 1t is no longer At to work in
the capacity stated therein in a factory.

(6). Where a certifying surgeon refuses to grant or renew fcertiﬁcate or a
_ certificate of the kind requested or revokes a cerlificale, Lie sbdll, if so requested

by any person who could have applied for the certificate or/the renewal thereof,
state his reasons in writing for so doing.

{6) Where a certificate under this section with rgierence to any young
person is granted or renewed subject to such conditidns gs are referred to -in
<clause (b) of sub-section (3), the young person shal¥'not be required or allowed
%0 work in any factory except in acc"ord-ance withAthose conditions,

(7) Any fee payable for a certificate under g{{s section shall be peid by the
~occupier and shall not be recov%able from t,he young person, his parents or
guardian.

70. Effect of certificate of fitness granpgd to ddolescent. —(1) An adolescent

who has beew granted a certificate of ﬁf}rw\q to work in a factory as an adult .

under clause (b) of sub-section (2} of see’tlon 69, and who while at work in 3
‘factory carries a token giving referencg’ to the certificate, shall be deemed to be
~-an adult for all the purposes of Ghap}:érs VI and VIII.

(2) An adolescent who has not/been granted 4 ce1t1ﬁcate of ﬁtness to work

in a factory as an~adult under tlg,e/ aforesaid clause (b) shall, notwithstanding his

- <age, be deemed to be a child fof all the purposes of this Act.

71. Working hours for chjfdren. —(1) No child shall be. employed or permlt-
ded to work, in any factory

(a) for more tha o four and a half hours in dny day; -
(b) between ;quhours of 7 p.M. and 6 s.M.

(2) The period of work of all children employed in-a factory shall be limited
o two shifts which ghall not overlap or spread over more than five hours each;
and each child sh j
except with the previous perm1~..51nn in writing of the Chief Inspectm be changed
smore frequently an once in a period of thirty days.

i(5) The pl}}o&ymons of section 52 shall apply also to child wmkers, and no

eﬂ(emptlon fropt the provisions of thut section may be granted in lespect of any
child. ' :

7

F

(4) No child shall be required or allowed to work in any factory on any
Aay on whlch he has already been working in' another factory.

72"’Noime of periods of work for children.—(1) There shall be displayed and
«correctly/ maintained in every factory in  which children are -employed, in
.accordarice with the provisions of sub-sketion (2) of section 108 a notice of
periods ; of work for children, showing clearly for every day the periods dnring
which children may be 1equn~ed or allowed to worl. P

(2) The peuods shown in the notice required by sub-section (1) shall be
fixed beforehand in accordance with the method laid down for adult workers in
section 61,~'dn& shall be such that children -working for those perinds would not
oy working in contravcnhon of any of thc provisions- of goction 71

be employed in only one of the relays which shail not,-

il
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(3) The provisions of sub-sections (8); >(9) and (16) of section 61 ghall apply
also to the notice required by sub-scction (Ij of this section. :

73. Register of child workers.—(I) The manager of every factory in whick
children are‘employed shall maintain a register of child workers, to be avail-
able. to the Ipspector at all times -during working hours or when any work ie.
being carried &n in a factory, showing—

() the'pame of each child worker in the factory,
- (b) the mature of his work,

(¢) the group, if any, in which he is included,

(d) where his group works on shifts, the relay to which he is allotted,.
and Y - ’

{(e) the number of his certificate of fitness granted under section 69,

- —1d, s . -
{2) The P—‘ggv-ﬁ%tégy Government may prescribe the form of the register of
child Wworkers, the manher in which it shall be maintained and the period for~
which it shall be preserved. ~ '

74, Howrs of work to égrtespond with notice under section 72 and register-
" under section 78.—No childghsll be employed in any factory otherwise than im.
accordance with the notice of periods of work for children displayed- in the
factory and the entries made heforeband against his name in the  register of -
child workers of the factory. =

75. Power to require medic%;, examination.—Where an  Inspeetor is off
opinjon— y\ R

(a) that any person workin?gﬁiin' a factory without a certificate of fitness-
is a young person, or 3,

(b) that a young person working in a factory with a certificate of fitness: _
is no longer fit to work in the capacity stated therein,—

be ma? serve on the manager of the faet%g% a notice requiring that such person.
or young person, as the case may be, shall®pe examined by & certifying surgeon,
and such person. or young person shall nap, if the Inspector so directs, be -
employed, or permitted to work, in any factgry until he has been so cxamined
end has been granted a certificate of fitness §r a fresh certificate of fitness, as-.
- the case may be, under section 69, or has been\certified by the certifying surgeor

examining him not to be & young person. \

76. Power to make rules.—The P—pev&glh v

(a) prescribing the forms of certificates §f fitness to be granted undar:

section 69, providing for the grant of duplicates in the event of loss Of the-

original certificates, and fixing the fees whichy may be charged for such
certificates and renewals thereof and such dupligates;

(b) prescribing the physical standards to- be
adolescents working in factoriess

-

aftained by childrep and-

(c) regulating the procedure of certifying surgegig. under this Chapter;

(d) specifying other duties which certifying surgeong may be required to
perform in connection with the employment of young persons. in factories;
and fixing the fees which may be charged for such-duties %gd-th’e persons by
whom they shall be payable. ‘s%

71, Certadn other provis}ons of law not barred.-—I'he prgv-fsiOn%, of this
Chapter shall be in addition to, and not in derogation of; the proyisions of the
¥mployment of Children Act, 1038 (XXVI of 1938} i

1 8udes. Ay 0.0, 195 0 Cow
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- . CHAPTER VIII o /
Leave wite WaaEs v

78. Application of Chapter,—(1) The provisions of this Chaptep’shall not
mperate to the prejudice of any rights to which a worke? may be ’
any other law or under the terms of any award, agreement or consract of service:

Provided that where such award, agreement or contract pf service provides

for a longer leave with wages than prov1ded in this Chapter he worker shall be
_entitled only to such longer leave.

yd

Ezplanation.—For the purpose of this Chapner Jeave&hall not, except as pro-
¢ wided in section 79, include weekly holidays or hoh;la‘ys for teatlvals or other
similar occasions.

(2) The provisions of this Chapter shall not apply to any workshop of a
—Ratlway—{

79. Annual leave with wages.—(1) Eve1y Worker who has completed a period
of twelve months continuous service in a facpory shall be allowed during the
subsequent period of twelve months’ leave wibh wages fOr a number of days cal-
gulated at the rate of—

() if an adult, one day for every »{;wenty days of work performed by him

during the previous penod of twelve’ months subject to a minimum  of ten

days, and-

,"‘

(@) if a child, one day for every fifteen days of Work performed by him

luring the previous period of . t}#elve months subject to a minimum of four-
teen days:

Provided that a period of leavg shall be inclusive of any hol day. whlch may

occur during such period: fi

Provided further that where’ the empioymenn of a worker who has completed

& period of four months’ contjfiuous service in a factory is terminated before he
has completed a period of twglve months’ continuous service, he shall be deem-

ed to have become entitled fo leave for the number of days which bears “to the

aumber of days spemﬁedjm this sub-section the same proportion as the

period of his continughis service bears to the continuous service of
twelve months and the o cupier of the factory shall pay to him the amount pay-

.able under section 80 # respect of the leave to which he is deemed to have
become entitled.

(2) If a worker es not in any one such period of twelve months take the
whole of the leave/allowed to him under sub-section (I), any leave not: taken
by him shall be added to the leave to be allowed to him undp; that sub-section
in the succeeding period of twelve months:

Provided that the total number of days of leave which may be carried
forward to a gucceeding period shall not exceed fifteen in the case of an adult
‘or” twenty ir}f"the ‘case of a child:

rov1ded further that a worker who has applied for leave with wages but
‘hag not béen given such leave in accordance with any scheme drawn up under
sub- sectxons (4) and (5), shall be entitled to carry forward the unaxmled leave
without /any limit.

(3) A worker mfy in any such penod of twelve months apply in \\utmc -

to the manager of the factory, not less than fifteen full working da\s before the
datc on which he wishes his Jeave to begin, to take all the leavb or any. pOIth!l
‘thereof, allowable to him during fhat pmmd under sub-sections (IY and (A

Provided that the number of instalments in which the leave iz prop

‘he taken shall not exceed three: N
Su/é -ﬂyﬁlf /96¢ (tho“,e o/z,z/-ff &b f;' 4

OS5&0
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Provided further that the application shall be made not less than thirty
£ull wox&; ng days before the date on which the worker wishes his leave fo
" begin, %2 is employed in a public utility service as defined in clause (n) of
section 2 of the Industrial Disputes Acl, 1947 (XIV of 1947).

‘,{(4)[& 9(?& the purpose]of ensuring the continuity of work in a fact‘,ory, the
occupier or m‘anaoel of the factory, in agreement with the Works Committes
of the fac‘bory cons'mtuted under section 3 of the Industrial Disputes  Act, .
1947 (XIV of 1947) or a similar comnittee constituted under any other Act,
or if there is no sych Works Committee or a similar committee in the factory,
the occupier or the Waanager of the factory in agreement with the representatives
of the workers therejn. chosen in the prescrlbed manner, may lodge with the
Chief Inspector a seh@me in writing whereby the leave allowable under this
section may be regulabted.

(5) A scheme lodged under sub-section (4) shall be posted in convemeub
places in the factory and ghall be in force for a period of twelve months froin
the date on which it is lnged with the Chief Inspector, and may thereafter
the renewed, with or without\modification, for a further period of twelve months
at a time, by the manager in ‘agreement Swith the Works Committee or a similar
-comrnittee or, as the case may\be by the manager of the factory in agreement
with the representatives of the workers as Qpeclﬁed in sub-section (4).

(6) An application for leave whlch does not contravene the provisions of 1
sub-section (3) shall not be refused unless the refusal is in accordance with
& scheme for the time being in operation under sub-sections (4) and ().

(7) If a worker entitled to leave under sub-sections (I) and (2) is dlschaxged
from the factory before he has taken the entire leave to which he is entitled,
or if, baving. applied for and having notibeen granted such leave, he quits his
employment before he has taken the leave the occupier of the factory shall
pay him the amount payable under section 80 in respect of the leave nof taken
and.-such payment shall be made before ‘c}iw expiry of the second working day
after the day on which his emplovment is {termmated

FExplanation 1. —Vor ths purposes of thls%sectxon a worker shall be deemed
4o have completed a period of continuous serﬁlce in a factory, no1:w1‘chstand1ru7
any interruption in service during that period }bmudht about by—
(i) sickness, accident or authorised leave not exceeding in the
aggregate one-sixth of the period, or 3
(if) a strike which is not an illegal striké\?r a lock out, or

_ (iil) one or more periods of involuntary nemployment not exceediag
in the aggregate one-twelfth of the period, or %

(iv) deave admissible or granted under any gther law.

. i - vy : ,;i
Fzplanation 2.—"“Authorised leave’ shall include'any casual absence due
to ahy reasonable cause: : '

Provided that the worker within a week from the spommencement of the
absence gives the reasons for the absence -in writing to ‘the manager of the
- factory, and may include periods of unauthorised leave npt exceeding in the
“aggregate one-thirty-sixth of the period of continuous serv}ce but shall not
include any weekly holiday allowed wunder section 52 whlcl{v occurs at the
. beginning ov end of an interruption brought about by the lea

Ezplanation 3.—"Tllegal strike’’ means a strike which is 1lleva within the
meaning of section 24 of the Industrial Disputes Act, 1947 (%TV of =1947y"
sor of any other law for the time being in force relating to mdmtnal disputes,

80. Wagss during lsave period:—»Fox the leave allowed to' \ him  under
“geclion 79 a worker shall be paid at a rate equal to the daily avbrage of his
“fotal full:time earnings, exclusive of any overtime earnings and "bom‘q bk
“fnclusive of dearness allowancs and the cash equnah nt of €"1V

ad vanﬁane
/. Sekes. .115/5'302 Sed T, 8 Ael b t] 194% 3
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accruing by the sale, by the employer, of foadgrains and other articlés at.
concessional rates, for the days on which he worked during the ~month
immediately- preceding hig leave.

~

rd

81. Payment in advance in certain cases.—A worker who hge’ been allowéd:
leave for not less than four days in the case of an adult and-five days in the:
case of a child under section 79 shall, before his leave Déginer be paid the

- wages due for the period of the leave allowed

82. Power of Inspector to, act for worker.—Any /fnspector may institute

préteedings on behalf of any/workerg7to recover ap§ sum required to be paid
. by an employer under this Chapter which the e@(gg’yer has not paid.

83. Power to make rules. ——Tthovemment may prescribe the

keeping by managers of factories of registersshowing such particulars as may
be preseribed and requiring such reglsters tof
by Inspectors.

84, Power to exempt imtorxes.—wm Government is satisfied

that the leave rules applicable to work(}{s in a factory provide benefits which in
its opinion are not less favourable thay those for which this Chapter makes pro-
v1310u, it may, by written order, exfmpt the factory from all or any of the
: provisions of this Chapter, sub}ec’s to such conditions as may be specified
£ in the order. ; ~

made available for examination

':CHAPTE'R IX

‘SPECIAL ProvViSiens 2

‘ ‘ 7

" 85, Power to apply the éﬁet to certain premises.—(1) The m@l Govern-
ment may, by notification/in the official Gazette, declare that all or-any of the
provisions of this Act sha{l apply to any place wherein & manufacturing process
is carrvied on with or w;f,hout the aid of power or is so ordinarily carried on.
potwithstanding thafr—-—!

(#) the numb r of persons employed therein is less than ten, if working
" with the aid of power and less than twenty if working without the aid of
power, or - .

(41) the pg{sons working therein are nof employed by the owner thereof

but are working with the permission of, or under agreement with, such
owner:

Provided that the mdnufacturlng plocess is not being carried on by the owner
enly with the\ald of his family.

(2) After & place is so declared, it chall be deemed to be a factoxy for the
purposes of Ahis Act, and the owner shall be deemed to be the occupier, and any
person worlﬂng therein; a worker.

Ea:plar{atwn —For the purposes of this section, “owner’’ shall include a
lessee or mortgagee with possession of the premises. '

)
)
fet)

7 -86. ower to exempt public institutions, —The . 23 Government may
exempt, subject to such conditions -as it may consider necessary, any workshop
or W orkplaoe where a manufacturing process is carried on and which is attached
to a/public institution maintained for the purposes of education, training or re-.
'r.xofr,nrstlon, from sll or any of the provisions of this Act: =

————

%-S.Ibtajw fProv1ded that *no E\emphm‘x shall be granted from the provisions relating
{o ‘hours of work and holidays, unless the persons having the control of the
‘Emaim,tion submit, for the a‘npmval of "the »?wvmcml Government, g scheme
for the regulstion of the hours of employment, s for menks, and holideys
[ Subh by 5.3 Sed . IL ﬂé{?’ué qu/fw , : :
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of the sons employed in or attending the institution or who are inmates of

the instittdion, and the errnment is satisfied tl}at the provisions.
of the schéme are not less favourable than the corresponding provisions of

this Act. Y o ,

‘87. Danger operations.—Where the Provineial’ Government is of o,pinic;m;
that any operatign carried on. in a factory exposes any persons: employed. im;
it to a serious risk of bodily injury, poisoning or disease, it. may make: rules.
applicable to any faxit';ory or class or description of factories in which the opera-

«

tion ig carried on— .
(@) specifying the operation and declaring it to be dangerous;

(b) prohibiting or restricting the employment of womeh, adolescents or
children in the operagion;

{¢) providing for thé periodical medical examination of persons employed,
or seeking to be employed, in the operation, and prohibiting the employ-
ment of perscns not cerdified as fit for such employment;

(d) providing for theprotection of all persons employed in - the
operation or in the vicinity &f the places where it is carried on;
{e) prohibiting, restricting“or controlling the use of any specified mate-
rials or processes in connectio&'ith the operation.

_ B8, Notice of cerfain accidents.—Where in sny factory an accident oceurs:
- which causes death, or which causes aky bodily mjury by reason of which the
person injured iy prevented from working for a period of forty-eight hours or
more immediately following the accident, or which is of such nature as may
be. prescribed in this behalf, the manager of the factory shall send notice there-

of to such authorities, and in such form and within such time, as may be
prescribed, . ;

-8 Notice of certain diseases.—(1) Where ahy worker in a factory contracta.
er of the factory shall send-

any: disease specified in the Schedule, the man
notice -thareof to such authorities, and in such form and within such time,.
as may be prescribed, :

(%) 1f any medical practitioner attends on a pebgon who is or has

employed in & factory, and who is, or is believed by the medical practitioner

t<_> be, suffering from any disease specified in the Sche&gle, the medical practi-
tioner shall without delay send a report in writing to the office of the Chief
Inspector stating— S

besn

(a) the name and full postal address of the patieng,
(b) the disease from which he believes the patient o be suffering, and

(c) the name and address of the factory in which the patient is, or
was last, employed, AN

 (3) Where the report under sub-section (?) is confirmed to the\satisfaction. of
the Chief Inspector, by the certificate of a cerbifying surgeon or otherwise, that.
the. person is suffering from a disease specified in the Schedule, he shall pay
to the medical practitioner such fee as may be prescribed, and “the fee. so-
paid shall be recoverable as an arrear of land-revenue from the occupier of the
factory in which the person contracted the disease. 3, :
(4) If any medical practitioner fails to com
section (2), he shall be punishable with

90.. Power- to direct en

ply with the provisiongzof sub-
fine which may extend to fifty iupeek.
quiry into cases of accident or disease, 1\) The

[3talzy &

-

Thsars

., ént or dls d\ i ,L\f
Pwmmay, if it considers it expedient so to do, ”—”[%QJ

ovineied Governient may, if appoint
& compelent; person to’inquire into the causes of any accident occurring in..g

~ factory or info any case where a disease specified in the Schedule has been,
4 . T b iy
or .is suspected. to have: been, contracted in a factory, and may also appoint:
Oné or more persons possessing ) SS8OFE
in"gueh inquivy. ) . v
[0 Sukes, Ay 04557 '

cgal or special knowledge to act as pssessors

-
3
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. (®) The person appointed to hold an inquiry under this section shall have
all the powers of a Civil Court under the Code of Civil Procedure, 1908 (V bt
1908), for the purposes of enforcing the attendance of witnesses and compelling

ithe production of documents and niaterial objects, and may also, so far ag/mnay
“be necessary for the purposos of tho mqulry, exercise any of Lhe  powey

do’ within the meaning-of section 176 of the Indian Penal Code (Xl‘ _
+(8) The person holding an inquiry under this section shall/Z{ke a report -

Government stating the causes of the accident,/or as the case
may be, disease; and any attendant cnoumstanoes and adding,
which he or any of the assessors may think fit to make.

4) The Rlovineiel Government may, if it thinks ﬁ;/?ﬁse to- be published

observations

any. rep01t made under this section or any extracts thergfrom.

A8).. T Government may make rules fof regulating the proce-
dme at 1nqu1r1es under this secbion. S

“g1, Power to take samples.—(1) An Inspector g{;y at any time durmg the
normal working hours of a factory, after informing the occupier or manager
of dhe factory or other person for the time being’ purporting to be in charge of
the factory, fake in the manner hereinafter fprovided a sufficient sample of
any_substance used or intended to be used il the factory; such use being—"

= (@) in the belief of the Inspector An contravention of any of the pro- :
%0 V1s1ons ‘of-this- Aet-or-the rules made Ahereunder, or :

“(b) in"the opinion of the Inspeﬁ‘tor likely to cauge bodlly lnjury to, or.
-m]ury to the health of, workers ip’ the factory.

(2) Where the Inspectm takes aSample under sub- sectlon (1) he shail
in the presence of the person. igformed under that sub-section unless stieh
petson— wilfully absents himself, ‘Aivide the sample into.three . portions.: and:-
efféctively seal and suitably meagk them, and shall permit such -person.to .add::
his=own seal and mark theretc!y RES

QS’) The person informed fas aforesaid shall, -if the Inspector so requires,
de . the appliances for 1v1d1ng, seahng and marklng the sg,mple ~aken
gection, » .

Them Inspectm bhg‘ll—— -

(a) forthwith gfve one p01t10n of the samplc to the person 1nformed
“under sub-gection A1); :

5 (b) forthwitly serid the second portion-‘to a- GovernmentrgAnalyst for
- analys1s and report thereom;

(c) retam the third portloh for produetion to the Court “before Whlch
proceedlngs if any, are instituted in respect of the substance..

(&) Any docytment purporting to be a report under the hand of any: Govern

- ment~ Analyqt (pon any  substance submitted to him for analysis and report o
. undet thig “seghion, may be used as evidence in any proeeedmgs mstltubeél in -

respect of the substance

GHAPT—ER X
/ : ;
PENALTIES AND PROCEDURE

92 \:eneral penaliy .ior offences.-—Save as is otherwise- explessly provlded

$in thrs ‘Act and “subject to the provisions of section 93, if in, or in respsct of,

apy-fagtory there is aiy contravention of any of the provisions of this Act or.
of any* 1u1p made thereunder or of any order in writing given thercunder, the

_occupler and manager of the faotmy shall each be guilty of an offence snd "~
- I) 2

)1Shablo with 1mp1:sonmcnt for a term which may extend to thiee months. =
/. 8.411{)4,}:/?‘;’ 'I;:J ¥ Lo Ireelo R
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..or with fine which may extend to five hundred rupees or with both, and if the
'contr&ventloé&:s continued after conviction, with a further fine whleh may

extend to sewenty-five rupees for each day on which the contravention is gso
sontinued. A

93. Liability \of owner of premises in certain clrcumstances.—-Where in any
e_pzemlses separatd, buildings, or in any building separate parts of the building
“or separate parts 6f any room therein are leased or occupied by differenf persons

in such a manner dg to constitute separate factories, the owner of the premises
or building, as the gase may be, shall be liable, in the stead of the occupier
--of the factory for anyigontravention in, or in respect of, any part of the premlses
or bulldmg which -is uged as a factory, of—

(a) the provisigns of Chapter III or of any rules made thereunder;

(b) the provisiogs of Chapter IV or of any rules made thereundex,
.. except in so far as’ they relate to plant or machinery belonging to .or
supplied by the oceupier of the factory;

... (o) the provisions of Chapter V or of any rules made thereunder and

© 7 in computlng for the pukposes of any of the provisions mentioned in $his

* olause the number of wogkers employed, the whole of the premises
buxldmg, as the case may Ye, shall be deemed to be a single facfnryfhf"

B Provided that—

.~ (i) the provigions of this %ection shall not apply to, or in respect of,
any building or room in Fhe solg occupation of the occupier of & factory;

(i) the ‘aforesaid owner shaly be liable for any contraveuntion 6f any
" of the provisions of this Act or of the rules made thereunder relating to
the cleanliness of sanitary conveniejces only when those conveniences ‘are

used by workers of more than one &gcupier;

... (ii) the aforesaid owner shall be liable for any contravention of any
: of, ﬂlﬁ PNYJ_EIOD_&.*Qf this Act or of thewules made thereunder- relatmg “to
“hoists and hLifts, and means of escape & d safety precautions in cage.-bf

. fire, only-in so far as the said provisions rélate to thmgs under lns coritrol.

#'94: - Enhanced penalty after previous conwc'%gn.——lf any . person who has
oxt “convietéd of any offence puhishable under seytion 92 is again gullty ‘of &n
offence involving & contravention of the same prayision, he shall be punish.
able on & subsequent conviction with imprisonmeng for. a téerm which may

“extend to: six months or with fine which may extend, to one thousand rupees
or with both: ~

fonog whlch is belng pumqhed

95 Penalty for obstructmg Insnector “Whoever ructg
. £ épeetor in the exércise of any power conferred on him by orxunder thls Aet
ortfails fo produce ‘on’demand by an Inspector any registers or other document
“ifi ‘Hib custody kept in pursuance of this Act or of any rules miade therevnder,
“pr’ conceals or prevents any worker in a factory frora appearing, before, or
being examined by, an Inspector, shall he punishable, with unpn% ment for
=8 term . which mgy extend to three months or with ﬁne Whlch m extend
to' ve: hundred rupees or with both. o ‘-‘g

96. Penalty for wrongfully dxsclosmg resulis of analysis under secuoﬁ 915

ver, except i so far as it may be nacessary for the purposes.of a Rlose-
on-for any offence pumeh able wnder this Act, publishes or discloses. toyany
the, results of an analysis made under section 91, shall be punishaple
mlconment for a terin which may extend to three months or v.x\)t,‘
ich may e\tena to five hundred rupees or with )oth Y

%
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97. Oftences by workers.—(1) Subject to the provisions of section 111/ if
-any worker employed in a factory contravenes any provision of this Agf or

any rules or orders made thereunder, imposing any duty or liability on ‘orkers,
he shall be punishable with fine which may extend to twenty rupe.

(2) Where a worker is convicted of an offence punishable undgf sub:section
{1), the occupier or manager of the factory shall not be deemgll to be guﬁﬁy
-of -an offence in respect of that contravention, unless it is propédl that he failed
%o tgke all reasonable measures for its p1eventlon .

98. Penslty for using false certificate of fitness.—V héever knowxngly uses
or attempts to use, as & certificate of fitness granted to Jimself under section 79,

a cerfificate glanted to another person under that segfion, or who, having pro- '

gured such a certificate, knowingly allows it to be
it to be made, by another person, shall be punig
a term which may extend fo one month or
Bity rupees or with both.

99, Penalty for permitting double emplgyment of child. —If a child - works
in a factory on any day on which he hag’ already been working in.  another
tactory, the parent or guardian of the ehid or the person having cus&;ody of or
eontrol over him or obtaining any divect Henefit from his wages, shall be punish-
able with fine which may extend to fiffy rupees, unless it appears o the Courf

.ithat the child so worked without tife consent or connivamee of such paront.
guardian or person.

100. Determination of occupigr in certain cases.~(1) Where the occupier
iof o factory is:a firm or other asgbciation of individuals, any one sf the individual
pertners or members thereof fmay be prosecuted and punished wundst this
Chapter for any offence for which the occupier of the factory is putiishable:

Provided that the firm agsociation may give notice to the Inspector that
3 has nominated one of fts members, residing withinkthe—Rreoviness—ef India
#o0 be the occupier of the¢ factory for the purposes of this' Chapter, and such
individual shall, so long/as he is so resident, be deemed to be  the -otcupier
of the factory for the fpurposes of this Chapter, until further netiee -cancelling
his nomination is recgived by the Inspector or until he ceases to be a partner
or member of the ?ﬂm or assoeciation.

(2) Where the gecupier of a factory is a company, any one of the directors
ghereof, or in thy’ case of a private company, any one of the shareholders
thereof, may be prosecuted and punished under this (Jhap’oer for any offence
for which the gécupier of the factory is punishable:

Gsed, or an attempt to use
hable with imprisonment for
with fine which may extend to

Provided jhat the company may give notice to the Inspector that it has
nominated afdirector, or in the case of 'a private company, a sharcholder, who
is resident/in either case withinYtheProvinces—of India, to be the' occupier
of the fag%ory for the purposes of this Chapter, and such director or share-
holder, a8 the case may be, shall, so long as he is so resident, be deemed to
be the occupier of the factory for the purposes of this Chapter, until forther
notice/cancelling hig nomination is received by the Inspector or until he ceases
to be & director or shareholder,

(8) ‘Where the owner of any premises or building referred to in se‘ction 93
is not an individual, the provisions of this section shall apply to such owner
ss they apply to occupiers of factories who are not individuals.

101, Exemption of occupier or manager from liability in certain caseg, —

Where the occupier or ' manager of a factory - is charged with an offence ..

punishable under this Act, he shall be oMulad upon complaint duly made bv
him and on giving to the prosetutor not Jess than three clear days notice in
writing of his intention so to do, o have any other person whom he charges
fRep. by £ 158, ‘ '
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‘ag the ‘aotual offender brought before the Court at the time appointed for
Hhearing the ‘charge; and if, after the comumission of the offence has been
sproved, \the occupier or manager of the factory, as the case may be, provés to
the satislection of the Court—

@

st he has used due diligence to enforce the-execution of this Act,

(b) thak,

the said other person committed the offence in queéstion
without his -

knowledge, consent or connivance,—

that other person shall be convicted of the offence and shall be liable to the
“like punishment -as if\he were the occupier or manager of the factory, and the
‘pecupier or. manager, 3§ the case may be, shall be discharged from any lia-
bility under this Act in'respect of such offence:

Provided that in seeking to prove as aforesaid, the occupier or manager of
-the factory, 8s the case mdy be, may be examined on oath, and his evidence
and that 'of any witness whorg he calls in his support shall be subject to cross-
examination on behalf of the Rerson he charges as the actual offender and by
the prosecutor:

Provided further that, if the wperson charged as the actual offender by
the occupier or manager cannot b brought before the Couwrt at the time
appointed for hearing the charge, the Court shall adjourn the hearing from
‘time to time for a period not exceedifg three months and if by the end of the
®said period the person charged as the\actual offender cannot still be brought
before the Court, the Court ‘shall proceef to hear the charge against the ocecu-
pier or manager 'snd shall, if the offence e proved, convict the occupier or
manager. . o

BT S Y . . .

102, Power of -Court to ma.ke orders.——(l)’ Where the occupier or manager ot

:a factory is convicted of an offence punishablp under this Act the Court may,

in addition to awarding any punishment, byy order in writing require him,

within a period specified in the order éwhich thexCourt may, if it thinks fit-and

"-on application in such behalf, from time to time3gxtend) to take such measures
as may be so specified for rémedying the matters ify respect of which the offence

was committed. A
(2) Where an order is made under sub-section (Ih, the occupier;or manager
-of the factory, as the case may be, shall not be liable \inder this Act in respect
of the tontinuation of the o&'ence durlng the period or gxtended period, if any,
allowed by the Court, but if, on the expiry of such perlpd or extended petiod,
as the case may be, the order of the:Cpurt has not beer fully complied with,
the occupier or manager, as the case may be, shall be dgemed to hsve com-
‘'mitted a further offence, and niay be sentenced therefor Q‘by the Coutt to
*ﬁnﬂergo imprisonment for & term which 'may extend. to sixymonths or to! pay
s fine which may extend to 'one hundred rupees for ever;?% day after such
expiry on which the order has not been comphed w1th or ‘both 43‘0 undergo guch
imprisonment and. to pay such fine, as aforesaid. .

103, Presumption as to employment.—If a person is found m&“a factory at
any time, except during intervals for meals or rest, when work is ‘Eoing on or
tlie niachiriery is in motion, he shall until the contrary is proved, be deemed for
the purposes of this Act and the rules made thereunder to have bbcn\ at that
time employed in the factory. : 5

“1b4. Onis as to age. ~—(J) When any act or omission would, if a person
were undér 2 certain age, be an offence punishable under this Act and kich -
person iz in the opinion of the Court prima facie under such age, the bu “1'91.
shall be on the accused to prove that such person is nof undcr gmh Arre ‘




sy e

.stated in such declaration shall, for the purposes of this -Act:and -the 3 lex

’ &nd the certifying surgeon.

“talned in a clean and mgmlr condition.
] ;,L’L:’ﬁ -(u,fa I 1?5‘5\

-
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(2) A declaration in writing by a certifying surgeon relating to :» worket: that
he has personally examined him and believes him to- be under::

thereunder, be admissible as evidence of the age of that worker::

105. Oogmzance of offences.—(1) No Court shall take. .cogpdzance of any
offence under this Act except on complaint by, or with the/previous sanction
In writing of an Inspector.

(2) No Oourb below that of a Presidency \Iaglstr e or of i M&glstrate
of the first class shall try any offence punishable ungéer thls Act. ]

106, Limitation of prosecutions.—No Court shdll take cogmzanee of any
offence punishable under this Act unless complaing thereof is made within three
months of the date on which the alleged comml,s‘§1on of the offence cdme to*the
knowledge of an Inspector: 7

Provided that where the offence consmtg’ of dlsobeymg a wrltten order made
by ‘an Inspector, complaint thereof may “be made within six months of the
date on which the offence is alleged to/have been commitbed. ‘ s

CHAPTER XI

UPPLEMENTAL

107. Appeals.—(1) The mam{g'er of a factory on whom an order in Wrttmg
py an Inspector has been servgd under the provlsmns of this Act or the occlipier
of the factory may, within thfrty days of the service of the order, appeal ‘against
it to the prescribed authorj y, and such authority may, sub]ect ‘to rules” made
mdthls behalf by the i Government' confirm, modify or’ reverse the
order

2 Sub]ect to ruleg made in this behalf by the svineial ‘Govertiment
(which may preseribe f£lasses of appeals which: shall net be: hea,rd with” the faid
of assessors), the apgellate authority may, orif so required:in -the: petition :of
appeal shall, hear tj .
appointed by the gbpellate authority and the other by such body representmg
the industry concefned as may be prescrlbed

Provided thatfif no assessor is appointed by such body bef01e the timie fixed
for hearing the gppeal, or if the assessor so appointed fails to-attend the hearing
at such time, #he appellate authority may, unless:satisfied -that the - failure ‘to

attend is due fo sufficient cause, proceed to hear the appeal without -the ald of’

such assessoy or, if it thinks ﬁb without the aid:of -8y - ASSBSSOTE :
Sl : L T
(3) Sub ict to such rules as the lés—evm;‘\m-l Government may make in this
behalf an(}}
of femporary measures as the appellate authority may.in any case.think-fif-¥o
Impose,;ihe appellate authority may, if it thinks fit, suspend the order appealed
agamsb,, ‘pending the decision of the appeal. .

108 Display of notices.—(I) In addition to the notices 1equ1red to- be dis-
_played in any factory by or under this: Act, there shall, be- digplayed; in severy

factory a notice containing such abstracts of this Act and of .the rules made
theyeunder as may be p1esc11bed and also.the name and addmss of ‘the lnspector

- (2) 'All notices 1equncd by or under ’rLls Act t6 be dlsplayed i g faotory
shall be in Fnglish and: in a language understood. _by. the. majority. of. the
workers in the factow, “and shall’ ‘wc dlsphvod.at SOINE eENEpIcUONs a1
venient place at or near the main entrance to the f'wtorv, and rha]J be. mniu

subject to such conditions as to partial comphance or the.adoption
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«(‘ﬁ» ¢ : Chief Inspector may, by order i.n writ'mg served on the manager
Lo an r¥,.require .that there shall be displayed in the factory any other
napige gter, relating to the health, safety or welfare of the workers in the
fagldLy. Do

4097 jce of-noticesi~The Provinaia¥ Government may make rules pre-

scribing the Ypanner of the service of orders under this Act on owners, occupiers

o, raunagers of factories. '

he - Provineisl Government may make rules requiring
iedd oy Thanggers: of-factories to submit such rveturns, occasional or
aysn its opinion be required for the purposes of this Acte

. Obligations of workers.—(I) No worker in a factory—

neriodical,
. 30 B IS

(a) shall wiﬂi@lly interfere with or misuse any appliance, conveniencs
-Qr. ofher thing provided.in -afactory for the purposes of securing the health,

saf&y or welfare of%ithe workers therein;

. (b) shall wi/lviullyi; 1d without reasonable cause do anything likely to
anger himself or othigs; and. | | |

(¢) shall wilfully negﬁf‘ t to make use of any appliance or other thing
provided in the factory fogg_the purposes of securing the health or safety
of the workers therein. kN ‘ .

(2). If any worker employed in“g factory confravenes any of the provisions
of this section or of any rule or ordéy made thereunder, he shall be punishable
with- imprisonment for & terin “which, may extend to three months, or with
fine which may extend to ‘one hundred ¥ipees, or with both. '

*__112. Genéral power to-make rules.—The Provineial Government may make |
-rules providing for any matter which, undeéy, any of the provisions of this Aect,”
. 18 to be or may be prescribed or which may\be considered expedient in order. .
to ‘give effect to the purposes:of this Act. - .

113. Powers. .of Centre. fo. give directions,—

give directions to a Ps L{Government, as to
the provisions &f thigvAdtd e e -

114, No charge fof- fsci) ' ‘and - conveniences.—g{ubject ‘to the provisions
of_section 46.n0.fee-or-charge shall be realised fromn R{ny worker in respect of
any arrangements or facilities o be provided, or any ejuipments or appliances
to be supplied by the occupier undér the provisions of his Act.

115, Publication of rules.—All rules made under this Agt shall be published
in the official Gazette, and ghall be subject to the condition Yof previous publica-

e Central Government may
e carrying into execution of

At

tion; and the date to be specified under clause.(3) of sectiorh 28 of the General |~

Clauges Act, 1897 (X of 1897), shall be not less than three'ynonths from the
ddte butswbich the draft 6f tho proposed rules was published. \

116. Application of Act to Government factories.—Unless othegise! provided,
%

this Act shali apply to factories belonging to the Central or y EBrovineial-

Government. \ .
117. Protection to persons acling under this Act,—No suit, pro%gcution o1

other legal proceeding shall lie against any person for anything which 48 in, good

faith done or intended to be done under this Ach. ’

118. Restriction on digclosure of information.—(1) No Inspector % shsll,
while in service or after leaving the service, disclose otherwise than it come
nection with the execution, .or for the purposes, of this Act any information
relating “t6" any imanufacturing or commercial business or any working pr g
which may come to his knowledge in thescourse of this official’ dutlei; s

fo Endis, 'if—;,'//;‘[) {956,

3
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(2) Nothing in sub-section (1) shﬂll apply to any disclosure of information
made with the previous consent in iwriting of the owmner of: such busmess or
process or for the. purposes of any legal proceeding (including arbitration)
suant to this Act or of any criminal proceeding which may be taken, whe

pursuant to this Act or otherwise, or\ for the purposes of any reporf of such
proceedings as aforesaid. \

(3) If any Inspector. contlavenes the provisions of gub-section (I) he ghall
be punishable with imprisonment for a erm which may extend. to siz meonths,
~or with fine which may extend to one’ Ebousa.nd rupees, or with; boﬁ

section 3 f the Employkent of Childre §Act 1038; for the Word “twelfth"

120 Repeal and savings.—The enactm@nts set out in the Table appended
_ to this section are hereby repealed:. \\ )
Provided that anything done under the 1sald enactments which could have

been done under this Act 1f it had then beeig in force shall be deemed to have
been done under this Act.

i
y X X {
el , j
| ReA Enactments remlal,e?
‘Year No. : Short title. -~
1984,
1944
1945
1946 ) :
Yo47 . . | The/ Factories (Amepdment:) Aok, 194%: . - ‘
THE SCHEDULE E | | |
(See sections 89 and; 90) N
List of Notifiable D;sea‘wa
g 1. Lead poisoning, including ?oisoning by ‘any gepgratdon or. cempew;d N
%, lead or their sequelae. i
~2, Lead tetra-ethyl poisoning. !
3. Phosphorus poisoning or its sequelae, %
4. Mercury poisoning or its sequelae. i
5. Manganese poisoning or its sequelae. - i%
6. Arsenic poisoning or its sequelsg. ’i
7. Toisoning by nitrous fumes, !
8. Carbon blcu]plnde poisoning. z

i

9. Benzene poisoning, 111(,1\)(11115 poisoning b} nny 0{
nitro or aanide derivatives or its-sequelae, L
o ‘ 3
[ Gvreidlind ,&;//f\ DL 8ch. 1 4 fHeb 350195 !
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10. Chrome ulceration or ibs!sequelae.
11. Anthrax, {
12, Bilicosis.
18. P_oisoiling by halogens of halogen derivatives of the hydrocarbone of the
aliphatic series. ' ,

I4. Pathological manifestationk due to—
(a) radium or other radio-ackive substances;
(b) X-rays,

15. Primary epitheliomatous cam\er of the skin,
16. Toxic anaemia, ¥

%

17. Toxic jaundice due to poisono\\xs substances.

Y
A %
Y

3
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